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"DEMANDS FOR GRANT~ontd. 

MINISTRY OF DEFENcE~ond. 

Mr. Speaker: We take up further 
discussion and voting on the Demands 
for Grants under the control of the 
Ministry of Defence. The hon Minis-
ter for Defence may continue his 
speech. 

The Minister of Defence (Shri 
Krishna Menon): Mr. Speaker, yes-
terday. 1 said that the debate had 
roamed far and wide and drew atten-
tion to the fact that some of it covered 
the Ministry of External Affairs and 
though I am not entirely unfamiliar 
with the problems at the pre-sent mo-
ment, we are only dealing with the 
Defence Estimates. 

The Demands now submitted to the 
House are for Rs. 376 crores which is 
an excess of Rs. 65 crores over the 
last year. I have always to bear in 
mind that whatever is said in this 
House is not only to hon. Members 
but to the whole country and an audi-
ence for out side th's land. Therefore 
it is necessary to point out that while 
there is Rs. 65 crores of incerase the 
proportion of defence expenditure to 
our national revenue last year was 28 
per cent, and this year it is 24:9 per 
cent, which is far smaller than the 
proportion of expenditure on other 
countries, even apart from Pakistan, 
but many other countries of the world. 
The percentage of military expend'i-
ture to total Government expenditure 
including capital expenditure was 15:4 
last year and 14:5 this year. So, then, 
th03e who either have conscientious 
views about military expenditure or 
perhaps want to adopt the pose that 
we are on an aggressive trend of 
affairs should be aware of the facts 
that We are not increasing our military 
expenditure over and above what is 
-perrnillsible in relation to our national 

revenue. The increase in the budget 
is about 20 per cent. The increase in 
the 1962-63 budget over 1959 is very 
much more, about 45 per cent. 

There ha~ been considerable criti-
cism, I believe, from the majority of 
the Members who spoke that, first, we 
were not spending enough money on 
defence, which I shall deal with later 
on to the extent possible, and then 
specifically that the Navy was neglect~ 
ed. It is quite true that the Navy is 
a smaller arm of our Defence Services, 
largely due to historical reasons, and 
on account of the decision on priori-
ties. 

The Navy budget this time is Rs. 
24.42 crores as against Rs. 25' 78 
crore; for the year 1961-62. This di-
minution is due to the fact that a 
phase of the work on the Naval dock-
yard, which required a large amount 
of expenditure, has been completed. 
It is also due to the fact that as I in-
formed my colleague the Finance Min-
ister, this figure does not represent 
the total demand for the twelve 
months, and that we would have to 
come to this House with supplemen-
tary demands in the future. There is 
no need for the House to feel unduly 
concerned in regard to the lesser at-
tention paid to the Navy. The des-
troyer complement of the aircraft-
carrier which is necessary would be 
undertaken by Defence Production it-
self in the Mazgaon dockyard and else-
where for the first time. 

There are other programmes in re-
gard to naval "hips arising from the 
necessity of greater defences of our 
coastal islands in present conditions. 
As the House is aware the unification 
of Goa with India also create; a slight 
naval problem, because we have got 
another opelng on our coast. That 
is also being looked after. 

There have been many observations 
in regard to emolumL'llts and conditions 

"Moved with the recommendation of President. 
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of service of the Armed Forces. But 
before I go further into this, I should 
have said what I said earlier, that I 
am extremely grateful to han. Mem-
bers of the House on both side~ for 
the generous way in whie'h this subject 
has been handled, and for the generous 
observation made in regard to my 
Ministry and myself. It is my good 
fortune both in this r.o!.mtry and 
abroad to receive generous treatment, 
whatever some newspapers may say. 

An han. Member opposite yesterday 
said that what the jawan gets is only 
50 nP in the year by way of illcrl'ment. 
You know, ISir. that it was said about 
statistics: 'Lies, .... lies, and statistics.' 
That is what it comes to. It:s quite 
true, and it i'5 technically ron'ee!, that 
is to say, if you take the view that a 
jawan only goes by the time-seale, and 
hI' goes from one grade to another 
Under the various orders issued since 
September, .1960, the persons in the 
services have received substantial in-
creases in the rate of pay together 
with the new dearness allowances 
wi t h re trosperti ve effect from the 1 st 
July, 1959. That is, for a long period, 
they have got a lump sum of money. 
This treatment of the dearness al-
lowance in this way has meant that 
the jawan's family now is counted as 
civilian's is counted. Formerly, his 
emoluments in regard to his ration 
were taken into account in respect of 
his family too, I am not for a mo-
ment suggesting that we overpay 
them. But what we are suggesting is 
that to the extent of our resource" 
having regard to other commitments in 
the country, we are doing the best we 
can. 

Shri A. V. Raghavan (Badagara): 
At page 167 of the Defence Services 
E.~timates, the increment has been 
stated to be only 50 nP. 

Shri Krishna Menon: I said that it 
was so, if you calculated in a particu-
lar way. This year the increue in the 
budget on account of pay and allow-
ances of personnel in the armed forces 
would be Rs. 11 crores, out of which 

81'1 r.sD-4. 

less than Rs. 2 crores go to the officer 
ranks and Rs, 9 crors to other ranks. 
In the previous years it is more be-
cause, as I have said, we have back-
dated the increases. 

If you are asking for the figures, an 
infantry soldier previous to this re-
ceived a sum of Rs. 52, now he I'/,-

ceives Rs. 66; armoured corps received 
Rs. 57, now it is Rs. 71; engineers re-
ceived previously Rs. 67. now Rs. 81; 
clerks received Rs. 80, now they re-
ceive Rs. 95; armament artificers re-
ceived Rs. 100, now they receive Rs. 
115. These are the average rates; they 
will not by any means represent the 
highest level of payment. ThL; is ex-
clusive of the rations and other, what 
is unfortunately calJed, perquisite in 
the service. 

So far as junior commissioned 
officers are concerned, there are incre-
ments in the same way, but since I do 
not want to take the time of the House 
by an~wering every point raised and 
lose the wood for the trees, I will cir-
culate these papers although these 
have been circulated once before. 

With effect from 1st July 1959, per-
sonel of the defence service, below 
officer ranks have been oJlowed city 
compensatory allowance and bad cli-
mate allowance to the extent of two-
thirds of the rates admiS'.ible to 
civilians instead of half the rates as in 
the past. The difference is because 
they receive other emoluments in kind. 

Now, there are certain aspects of 
these increases which are engaging the 
attention of Government, since Gov-
ernment, whether it is one Ministry or 
another, has to take all commitments 
into consideration. Our troops, officers 
and men, are functioning at hi~h al-
titudes, whether it be on the top of the 
Himalayas near Jammu and Kashmir 
or near the Chinese frontier or some 
otlher frontier,at which altitude 
Members of this House would not be 
able to survive for more than five 
minute~. There it is necesary to sepa-
rate them from their familie, for 
longer periods than otherwise because 
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a soldier who would be acclimatised 
to that kind of performance cannot be 
recalled too soon as that would be a 
loss altogether. This is engaging the 
serious attention of Government-I 
mean the question of high altitude al-
lowances. When this is gone through 
and we reach some conclusion, I will 
inform the House. 

Shri Hari Vishnu Kamat'h (Hoshaga-
bad): May I reque:;t him not to lower 
his voice? He becomes inaudible 
then. 

Shri Hem Barua (Gauhati): He is 
not audible on this side. 

Shri Krishna Menon: The pay of a 
Lt. Colonel in the fourth year- I hope 
I am audible now; I do not want to 
shout the roof off-has been increased. 
The Prime Minister says that I end up 
badly. That is my trouble always! 

Shri Hari Vishnu Kamath: He lower!! 
his voice at the end. 

Shri Krishna Menon: The pay of a 
Lt. Colonel in the fourth year of 
~erv ice has been increased from Rs. 
440 to Rs. 480. Here I may say that 
while the officers today are still re-
ceiving a smaller salary than their op-
posite numbers in the police; they are 
dOin.g better than they were before. 
The maximum in a Major's pay scale 
has been increased from Rs. 1,100 to 
Rs. 1,300. In addition to this, it is 
now possible in the Indian Army where 
a person has been commissioned, unles 
he ha; been previously treated in 
other ways for insubordination, On the 
ground of discipline or on security 
grounds, to go up on the time-sea Ie 
provided he puts in a number of years 
and end up as a Lt. Colonel. 

Suostantial increase, have also been 
given in the higher ranks, Lt. Colonel, 
Colonel and Brigadier. For example 
the pay of a Lt. Colonel of the Indian 
Army In the 17th year has been in-
creased from Rs. 1150 to Rs. 1350, that 
of a Colonel has been enhanced from 
Rs. 1550 to Rs. 1730 and that of a 
Brigadier from Rs. 1800 to Rs. 1950; 

In fact, we would have raised this to 
Rs. 2,000, but then the Finance Ministel 
would have to take more by wily of 
taxation. 

A question was asked by hon. Mem-
bers opposite: why is it that an officer 
in the Indian Army i.; paid more than 
a jawan? There is no army in the 
world where an officer is not paid 
more. One might as well ask: why 
are, Members of Parliament, be pa.d 
more than some other people~ 

Shri Nambiar (Tiruchirapalli): We 
are not questioning that. We are ques-
tioning the disproportionate character 
of the difference. 

Shri Krishna Menon: They are 
performing different functions. There· 
fore it is not possible to run democracy 
in this way by obt.aining a mathemati-
cal equality. Difference of function', 
difl'erence of education, questions of 
demand and supply, all these come into 
it. The Indian Army, the Indian 
services arc based on the same prac-
tices established anywhere m 1 he 
world' in this respect irrespective of 
their political systems. 

The same hon. Member, I believe. 
raised the que·;tion that. the Defence 
Minister had evinced enthusiasm in 
the pa,~t about providing housing ac-
commodation for troops which serms 
to have relapsed and nothing is being 
done. May I submit that I am not a 
persOn of unbounded enthusiasm in 
any case. But, apart from the fact, 
it is not an individual's enthusiasm 
but the requirements of the services 
and the resource, available, not o!1ly 
in money but in the way of labour that 
can be made available or released for 
this purpose. There has been no step-
ping down of this: and the only thing 
I can do is this. Apart from this 
general statement. I would give some 
figure;. 

In 1956-57, Rs. 10.56 crores were 
spent for housing officers, men and 
stores; that went on increasing until in 
1961-62, it was Rs. 18.33 crores and in 
the present year the provision is 
Rs. 23'31 crores in regard to housln,_ 
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But evcn now, I think to be very fac-
tual about this, the entitlement to 
housing in the Indian Army is less 
than the total number of those repair-
ing accommodation. It is quite true 
that thc officers and the J.C.Os, if 
they arc married, they get full ac-
commodation; but, in the case of 
Juwans, it is not so. But, then they 
arc part of thc population. There are 
l:,rge numbers of people who have not 
got housing accommodation. 

I r<'gret very much some of the ob-
R'l'\'ations that have come out yester-
day, that there should be created a 
t'parate class of individuals. who are 

railed the militarv class and who have 
('ertain privileges· and Who ~hould be 
('alled in for every purpose. 

In this country we havc the citizens 
cl£'fl'nc(' forcc. the soldier in citizen's 
uniform; he might be a doctor, a 
sailor or a lawyer 01' anyon··, (>Ies. 

In regard to housing projects again, 
a question was raised that these are 
minor projects. I have no time to go 
into thc details. But if we take one of 
them. ('alled Juo!;, th:lt is the quarters 
built in Fcrozeporp. partly because 
there was no proper accommodation 
thCI'c and also because it i on the 
frontier, to incrcasl' the ;noralc of the 
people, to realise that we can build 
permanent buildings on the Pakb;tan 
frontier itself. In 13 mont.hs' time, 
Th~y built 2,255 houses, that is one 
('vl'ry 6 houl's. The total cost in the 
fil'st phase is Rs. 2:9 crores. It has 
a s('wage rliposal osmewhcl'e atout 50 
miles. electric supply 38 miles and 
wat"r supplv 52 miles and road about 
18 miles in' the colony. It is, again, 
for the first time that the Defence 
Establishment have built a colony of a 
sizeable character, which con~erled 
very very unsightly looking barracks 
into more or less what looks like a 
township where it is possible for our 
men when they are not in actual ac-
tion to have the amenities that can be 
provided within the entitlement that 
is financially possible. 

There has been considerable criticism 
from more than one person in regard 
to the application of caste names and 

clas3 places and so on in the Armed 
jo'orces. May I correct a mis-under-
standing in this matter? There L no 
dh;crimination in regard to entry into 
the Armed Force, neither religious 
nor class-wise nor anything else, 
Women are not admitted into the 
Army, except in the Medical ServIces. 
Apart from that, the fundamental 
rights under the Constitution are ob-
served. In fact, the overall distribution 
is more or less equitable and fair, 
though of course, in a province like 
the Punjab, for historic reasons there 
is what people might call dispropor-
tionate recruitment. The distinctions 
are ptrly by function. For example, 
there the Armoured Corps, the Regi-
ments of Artillery, the Corps of En-
gin('ers the Army Services Corps etc. 
It is quite likely that a person inside 
the Army Service Corps or one of his 
relatiom or friends may think that the 
Army Service Corps is a cla~s below, 
~hall we say. the artillery. Well, there 
must be the Army Service Corps. 
The P<'J'SOl1'!' eith"r chooses it or he 
gets shift",d into a position on account 
of his suitability for the job. 

Then it was said that we have got 
!'lasses like Sikhs, ,1ats, Dogras, till.> 
that anel t he other. There i', no pre-
fen'nce fol' Dogras Or Jats or Sikhs in 
the Indian Army. Personnel are placed 
in companies of those names, units or 
the regimr.·nts, Whatever, there may be 
and there would be lesser proportion 
of these committees of the name, the 
units bears. But while there are units 
representing either the Mahratlas SIJ('/1 

as the Maratha Light Infantry, or the 
Maharas or the Sikh', Ol' tht' Jats, it 
must be remembert'd that they are 
part of th(, historical survival and 
these arc generally regarded, from a 
pragmatic point of view. as suitable for 
army purposes. But it does not 
mean that more Jats are taken or 
more ISikhs are taken or somebody 
else is taken at someb()dy else's ex-
pense. We must take the army as a 
whole. It i; just like saying while 
education i', available at all ~rhools, 
why some children should go to some 
particular schools. There may be very 
good reasons for it. 
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Then the question of re-numbering 

the infantry regiment was also con-
sidered. What is the alternative? Are 
we to call these as the 366th regiment 
or the 364th regiment without any 
notion to the historical context? It is 
not only in this count,y that" it i; so. 
In the United Kingdom, for instance, 
there are Scottish Highlanders, the 
Lancaster Regiment, the Yorkshire 
Regiment and things like that. They 
name those thing,; according to the 
place and sometimes they even tIe 
them up with thc' names of persons 
who founded it, as sometimes we did 
in this country as Hodson's Horse 
and ,0 on. So I would like to dis-
abuse the min'd of hon. Members of 
one thing, if they really feel about it. 
There is no attempt in the army to 
create any cflste, clas.< or creed; there 
is no slIch basis of any kind. In fact. 
a: two han. Members pointed out, if 
there i,; one place in the whole 
country wh~re national intL'gration 
sheerly by instit utional factor,; and by 
conditions, in actual fact occurs, it i< 
in the armed forces. Th('r" arc no 
separate kitchens for Brahmins, non-
Brahmins, etc. I believe vegetarian: 
arc allowed to be vegetarian<. But 
apart from that, there are no othpr 
distinctions of any kind. 

Then We come to the question of 
officers' strength in the army. re-
gret it would not be proper for me to 
di close the officer;;' strength in the 
Indian Army. But when I say Indian 
Army, it may be taken as a general 
phrase to cover the services. There 
is a shortage, particularly in the army 
of officers. This arisC';; partly from the 
fact that the army service today i; not 
as attractive as it was in the British 
days. I hope there are various 
reasom. In those days, the army was 
a part of the occupying power, with 
all the panoply, c trength and power 
that went with it. Now, they are the 
for<:es of a democratic country. There-
fore it is like everything else The 
emoluments of the other services have 
also increased. ThE'Y were less in 
the British days but those places 

were largely ocupiea by our people 
and not by British personnel. Those 
are difficulty in obtaining recruit for 
officers training in the Indian Army. 
But during the last four or five years, 
we have made very considerable 
efforts. The strength of the Indian 
Military Academy, as we now call it, 
at Dehra Dun has been doubled bv 
taking over the place in Clement Tow~ 
which was formerly used as a prisoner 
of war camp. The strength has now 
been doubled. Similarly, at K11ada-
kV3sla, we have places for 1,500 
cadets, and it is now fully occupied 
today. 

ThCl"(' has been ditnculty in getting 
'-oung people with the necessary 
qualifications eIther academically or 
in other wa:v.;,;, Various efforts are 
being made in this direction to get 
qualified people. The NCC is makmg 
a v~'r)' sllbstant iaJ contribution to 
which I sha1\ ref/->r ill a 1110111L'l1t. 

Also, the Ddence Ministry ibclf i', 
making such contribution as it can in 
the educational field itself to which 
also I will refer later. 

Though the prese'1l1 strength of the 
army is far below our rcquiremC'nts-
it oes not mean that we are in weak 
position or anything of that character. 
It simply means that weare placing a 
"rca tel' load per man than oth('rwise 
1V0uid be the (·ase. Also, in the or-
ganisation of the Indian Army in 
eompari,;on to the British Army. fo, 
example, there is a smaller proportion 
of OmC('''s. That has to be read in the 
context of there being a cadre "f 
ppoplc who are called Junior Com-
missioned Officers in the Indian 
Army. They are the salt of the 
Indian Army. Without the Subedars 
or the Jamedars, the Indian Army 
would not be what it is. It i quite 
true that they take order from com-
mand Officers, at the same time, they 
reach the officers. And the NCOS 
and JCOs form a considerable part 
of the officer strength in reality and 
between them they make up the defi-
ciency, One has of course to increase 
the officer intake. But it is not merely 
8 question of money. It is a question of 
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finding officers to train other officers 
and therefore a certain time-lag is in-
evitable. 

It should not be forgotten that 
when we became independent, and 
immediately after our Ind"'pendence, 
our while outlook and our whole 
desire as is even today, was to con-
tract 'the size of the army. Unfor-
tunately the conditions in the world 
and the' lack of wisdom on the part 
of our neighbours, have pushed us 
into a position of increasing the load of 
defence requirements (more and 
more. And so, there is bound to be 
a time-lag We have also to termi-
nate the services from the army of 
com para tively ill-equipped people 
who came in the war-time in various 
ways, or to reguJarise their position. 

There were que3tions about special 
schools, and questions a's to whether 
it is possible to send some to one 
place or another so that they may 
qualify for specialities. I would give 
you such Information as the services 
think should be given. There are 
special places for training for jungle 
and guerilla warfare. There are 
spceial schools for snow warfal'e, as 
also schools which have been set up 
for work study as such, that is to say, 
for minimising fatigue and the appli-
cation of modern psycholog'ical know-
ledge in the performance of tasks. 

As I said the Indian Military Aca-
demy has b~en stepped up by 100 per 
cent. But we are still very short of 
officer strength in the Air Force and 
so the facilities at the new training 
college at Hyderabad are being ex-
panded. 

Questions were a,ked about train-
ing our people in regard to the new-
er obligations which arose in respect 
the protection of mountainous re-
regions by our troops. There is 
a school of mountain warfare which 
is Separate from the Himalayan 
Mountaineering Institute. It would 
be improper ,as was suggested 
yesterday, to convert the Himalayan 
Mountaineering Institute, which is 
purely an educational and sports 01'-

ganisalion, into an adjunct of the 
army. It is quite true that the De-
fence Minister answers questions 
about it but it is under the directions 
of its President, the Prime Minister, 
with the co-operation of the West 
Bengal Goernment. 

I would like at this :noment to in-
form the House-,and the House will 
be glad to know it-of course, it is a 
subject falling within the competcnce 
of my hon. friend Shri Humayun 
Kabir-that news wa; received last 
night that the Indian Everest Expedi-
tiOn which had reached the South 
Col, about 26,000 ft. on 21st May, 
'wcceeded in establishing Camp VII at 
4 P.M. on 28th May. This last camp 
was set-up at 27,900ft. which is 
a record height for any camp in 
the history of mountaineering. The 
attempt on the peak should have been 
made on the 29th May, but due to 
eX\tremely bad weather the summit 
team could not leave Camp VII. I am 
told that at such heights with high 
windrift snow goes into people's eyes 
and they cannot stand it. If the 
weather showed some improvement, 
the team should have made an attempt 
yesterday. 

While the news about this attempt 
is awaited, the House will no doubt, 
wish to express their appreciation of 
t'be extraordinary courage and perse-
verance di9played by the members of 
the team. Bad weather ha; dogged 
the efforts of the team from the very 
beginning, Before reaching South 
Col, the expedition had to work Cll:-
tremely hard on the hazardous task of 
traversing the Lhotse Face which is 
a steep almost vertical slope, incrust-
ed with hard ice. This year the 
weather was bad, the mow ronditions 
were one of the worst experienced 
by any Everest expedItion, and thHe 
were extremely hiJrh winds. It took 
the expedition about six weeks to 
reach South Col. from Camp IV. 
which is at about 23,000 ft. whereas 
normally it should have t.aken less 
than three weeks. The summit party 
has been at a heieht of 26,000 ft. or 
above ever since the 28th May. and had 
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to spend two nights in Camp VII. 

I am sure that whatever the result, 
ultimately, I hope-the expedition'lI 
effort would not go unrewarded-
their saga of undaunted courage and 
tireless efforts would become a legend 
in mountaineering history. Halt the 
personnel in this expedition are from 
the defence forces. Almost. the en-
tire equipment come from indigenous 
sources; most of it is made in the ord-
nance factories. The team is !ed, and 
'deputy-led', as we may cal! it, by 
servicemen. I hOPe I am not tran~

gressing into the field which is the 
concern of my hon. friend, Shrt 
Humayun Kabir. but I would like to 
mention an intere~ting fact. The youn-
gest member of the expedition is II 
~tudent. 19 years of age. For the first 
time. a teenager has tried to climb 
the Everest, 

We are not referring to the troops, 
but in the last five or six years. thi., 
country has St'nt more expeditions to 
the Himalayas than any other country 
has done, since mountainerin!! was 
organi.ed in the Himalayas fifty ~'ears 
ago. Mo~t Of the members at the ex-
pedition have bf'en ex-students of 
Himalayan Mountaineering In3titutE' 
and about hall of the mt'mbt'rs have 
been from armed forces. 

Questions were raised about tht, 
N.C.C. Some people want to intro-
dUl'e conscription in th" cO\1ntry. But 
when it is realised that this country 
probably has 150 million pE'ople of 
military age, it will be realised that 
we cannot do it even if we so wish. 
Even if we wanted to introduce service 
for a population of 150 million. we 
have neither the money nor the !'e-
sources nor the men. What is more, 
polkywise. in my humble opinion. it 
would be a wrong thing to do, be-
cause we are not in the position at 
the present time where we can cons-
cript people. Therefore, the question 
of conscription, which is raised every 
year is to my mInd not only not prac-
ticable, but an approach that should 
not be in our minds. 

The same thing applies to the NCC. 
Speaking for myself, I regret the NCe 
has not reached the strength it should 
Its aim should be that every student 
who enters collelle, every young boy 
or girl, should go into the corps. But 
under the Act ot Parliament and the 
arrangements made thereunder it is 
partly financed by the States and 
partly by the Centre. The Central 
Government-the Ministry of Finance 
have been extremely generous in re-
gard to that, but in spite of that, some 
Of the Statea have not been able to 
meet their quota. It will not be pro-
per for me to mention the names of 
the St.ates, but larger the State, lesser 
is the contribution of the State. 

Shr! Sillha!lllB Sinrh (Gorukhpur): 
Why not make it the sole concern of 
the Centre? Why depend partly on the 
States, when the arm) is solely (hI:' 
concern of the Centre? 

Shrl Krishna Menon: NCC is not 
really II defence enterpris£'. It is only 
partly 50. It is an educational charac-
ter-building, citizenship enterprise. 
Even if all the money is found from the 
Centre, the States would suddenlv find 
out that the NCC standard, ought to 
be increased because the money comes 
from somewhere else! Over and above 
that, the cooperation of the States is 
part (11 the general plan of OUr d,·vv-
lopment, whether it is economic, so-
cial cultural, spiritual or in any other 
"pher". At the present moment, there 
ar" 127,667 cadets in the NCC Rifles, 
divi"ion and 280,000 in thl' NCC Rifles. 
making a total of 407.000. which is just 
less than half a million. Thes£' are 
senior boys in colleges. Over and 
above that, there are some 170,000 
school children in the Junior Division 
and 12,12,840 schoolboys in th2 ACC. 

There is some dOUlbt in the minds 
of hon. Members whether ACC is 
worthwhile, in the same way as some 
people doubt whether the LokSahayak 
Sena is worthwhile. It is very difficult 
to estimate what is worthwhile, and 
what is not. The L.S.S .seems to func-
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tion well on the whole and the ex-
penditure is comparativelv small. 
The number of girls in the NCC 
is relativey small, considenng the 
faet that under the Constitution, 
men and women have equal right. and 
equal privileges. But when the ques-
tion of taking responsibility comes 
there is a long way to go yet. It is 
also partly due to the fact that we are 
not able to provide the necessary in-
structors. Also, in the NCC Rifles for 
girls, there are certain disciplines. The 
army requires motor transport drivers, 
but social conditions do not permit 
training of girls for motor transport 
purposes, exeept perhaps in some 
urban areas. There seeem to be social 
difficulties which I am not able to 
understand very much, but that is 
what I am told. 

Attempts have been made in order 
to sec that the National Defence Aca-
demy has the proper kind of edu-
cation. Education is not part. of our 
function. Education is the function of 
my colleague. In part, h0 1,,1,,'5 the 
blame and the States al.;;o. The Na-
tional Dc-fence Academy should get 
eadets who come up to standards. I 
am rC'vealing no secret if I say that 
during thC' last one or two ye'ars, we 
had to 10wE'r the standard in order 
to get cadets. Ultimately it may affeet 
tbe armed forces, though their training 
in the Academy might improve it. ThE' 
academic standards in the National 
Defencc Academy have been stepped 
up, with the result that this year 
cadets an' eligible for the Poona Uni-
versity examination. Next year they 
will be eligible for the graduat!' exa-
mination of the same university. So, 
On the one hand, academic ~tandards 
would be improved and on the other 
hand, if thcse boys ultimately leave 
thE' armed forces for some reason or 
other, their educational period i. not 
be wasted. 

In order to provide the right type 
of education, Sainik School. exist all 
over the country. So far as the De-
fence Ministry is concerned, what we 
do is to meet the demands trom the 
States. Because it is primarily educil 

tional, the burden is very largely upon 
the State itself, although there are 
scholarship and other assistance pro-
vided from defence. There are 1710 
cadets now in the schools, which exilt 
in all States except Bihar and Uttar 
Pradesh. There would ,be somewhere 
about 5,000 cadets in the next 
few years. It is proposed to change 
the character of these schools 
into a more teehnical character, 
so that the cadets could eo from 
there to the military engineering col-
leges. At the present moment, our 
services, particularly the Navy, is un-
able to get engineers. Last year, Gov-
ernment permitted them to go to col-
leges and to give commission to stu-
dents in the fourth year. Once they 
get in, under the Navy Act, they can-
not get out. Even this has not been 
very successful. Unless there are suffi-
cient engineers and sufficient technical 
men, it will not be .pos~ible to main-
tain a modern army. 

Thank~ largely to the assistance of 
Shri Kabir's Ministry-the Ministry of 
Scientific Research and Cultural 
Affairs-they have provided some of 
the money and thanks to the enthu-
siasm of the Engineering Member 
of the PlannIng Commission, we are 
using the voluntary enthusiasm of the 
members of the defence servi-
ce~ and of the armed services in order 
to train engine('rs in the evening time. 
not like the evening colleges which 
the universities run. This method, to 
a certain extent is removing the class 
distinction in the indu~trial force. No 
one can go to thE' cla~s unl('ss he is al-
rpadv working in a factory. That is 
to say, if a young man working in a 
factory, who ha's passed the interme-
diate examination, and either because 
he has no money or because he had to 
earn money as a working man, could 
not devote his time tor further study. 
he comes to us and gets training. 
Nearly 3,000 of them are getting train-
ing this year. Another 1500 will be 
taken this year for the degree and 
other classes. This is done in coopera-
tion with the other Ministry and they 
are very pleased about it. The same 
thing applies to polytechnic classes. 
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[Shri Krishna Menon] 
References were maqe to Goa. I 

deeply regret, i'f I may say so, the 
extremely uncharitable observation3 
made by one individual Member of 
this House about the conduct of our 
troops in Goa; I do not say there are 
no miscreants who misbehave in the 
armed forces any more than there are 
no people who misbehave either in 
the country or in the Lok ISabha. 

Shri Hem Barua: On a point of 
OTder. This is unparliamentary. (In-
terruptions). 

Shri Hari Vishnu Kamath: This is 
wholly unwarranted. (Interrupticms). 

Mr. Speaker: We should not be too 
sensitive in this. Some misbehaviour 
might be objectionable and some here 
might be against the Speaker alone. 
Therefore, it might not be so objec-
tionable. It is not a very serious thing 
that the hon. Members have taken 
objection to, but I do not know what 
exactly the Defence Minister had in 
mind. I only enjoyed it; I thought he 
had in mind some misbehaviour 
against the Speaker. Sometimes I am 
asking the hon. Members to sit down 
and they do not resuml/ their seal,. 

Shri Harl Vishnu Kamat'h: Sir, I 
rise to a point of order. 

Shri Krishna Menon: Sir, in any 
aggregate of population there would 
be all kinds of people. The armed 
forces are not composed of people 
who are totally free from aU human 
frailties. 

Mr. Speaker: They say that the 
Minister of Defence referred to mis-
behaviour in the Lok Sabha. 

Shri Krishna Menon: I say it can be 
anywhere, any place. 

Mr. Speaker: 
bad .... 

do not think he 

Shrl S1Irendranath Dwlved,. (Xen-
drapara) : Either he should modify 
his statement or witJadraw it. 

SlIri Tridib Kumar Chaudhurl 
(Berhampur): Sir, I made t.hat ... " 

Mr. Speaker: Order, order, Why 
should he take the cap from some-
where else and put it on his head? I 
only wanted to know from the hon. 
Defence Minister whether he had 
anything in his mind against the 
attitude or conduct of a Me«nbf>r n,f 
Parliament here so far as his conduct 
as a member was concerned, 

Shri Krishna Menon: No, Sir. I 
simply said that there could be con-
travention of the rules in any aggre-
gate of population. Only two days, 
ago you asked someone to go out. 

Shrl Hem Barua: Sir, I rise to a 
point of order. The hoo. Minister 
said that there might be people who 
misbehave in the Lok Sabha. May I 
submit, Sir, that the Speaker is also 
a Member of the Lok Sabha elected 
to that high office and he is a symbol 
of the prestige and sovereignty of 
this Parliament. Therefore, when the 
hon. Minister says like this, it might 
include him also because he is pri-
marily a Member of Pal'Jiament. 

Mr. Speaker: Order, order. When 
Shri Hem Barua has included me, I 
do not think the Min'ister of Defence 
would exclude himself. 

Shri Harl Vishnu Kamath: Sir, I 
rise to a point of order .. , , 

Mr. Speaker: Order, order. We 
should proceed now. There is noth-
ing very serious. 

Shri H. N. MukerJee (Calcutta 
Central): Sir, I do not wish to say 
anything about the point of order. 
But there is perhaps such a thing as 
propriety in this House, and I feel 
that a Minister of Government, espe-
cially when he is answering to a 
debate during which the Ministry is 
more 0Ir le~ on trial before the Par-
liament and the country, should choose 
his wOMs a little more wisely so that 
the relations ,between the Minister 
and Parliament are as they should be. 
I do feel that, quite apart from t'he 
point 01 order which may or may IlOl 
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U~ mvolved, a point of propriety is 
Ulvolved and a Minister using this 
kind of language in a Budget Session 
answering a debate of this descrip-
tion is a very undesirable pheno-
menon. 

Mr. Speaker: Exactly that was why 
I put that question to the Minister of 
Defence whether he was referring to 
the conduct of Members so far as the 
discharge of their duties inside the 
House was concerned. I put that to 
him simply on that account because 
that should not be referred to in such 
a manner. That was what I intend-
ed and I put that question. He says 
he did not mean that. What else is 
there that the Members want now? 

Shri Krishna Menon: If I have con-
travened the rules, I am so.rry. All 
that I said was that in any aggregate 
of people there would be a certain 
nwnber who do not conform to norms. 
Is it not a good way of explaining 
that? 

Shri Dari Vishnu Kamath: Sir, r 
rise to a point of order. Very care-
fully you were pleased to rule that 
there might be--Sir, the hon, Defence 
Minister might sit down because here 
is a point of order-Members on the 
Treasury Benches also who might 
misbehave, It is a good ruling, we 
are glad to hear that. But the word 
used by the Defence Minister in an 
earlier context was 'miscreants'. The 
word used was 'miscreants' with re-
ference to remarks on Goa by some 
han, aolleague here. In that context, 
in the same breath he said "it is no 
less than" or "any more than" or 
something like that, and said· there 
are members in the civil population 
and in the Lok Sabha. So the con-
nection is between 'miscreants' and 
'misbehave'. Therefore,this part of 
the speech must be expunged. 

Mr. Speaker: I am sorry that the 
use of the word bas been understood 
In this manner, and if it really wu 
intended in this manner then It II 
really bad. '11hat I admit. But when 
I put that question, the hon. Defence 

Minister saId that mistakes and errors 
arc committed by all sectia.ns of 
human beings wherever they might 
be, whether they are soldiers, busi-
Ilt.ossmen Or others or even Members 
of Parliament. Then, perhaps, it had 
not the same bad smell as is sensed 
by same of our han. Members, If 
really it was intended as has been 
understood, then it is bad. I have 
told that to han. Members. But when 
I put that question it has been ex-
plained that It was not used in that 
context, That should suffice and we 
sh:;.uld proceed now. 

Shri 8adrudduja (Murshidabad): 
If the hon. Minister has wounded the 
feelings of the Members of this House, 
he should withdraw it in good grace. 

Mr. Speaker: When he says that it 
was not intended in that context, it is, 
as good as withdrawing it. When an 
han, Member here says that it was not 
used in that context, then what is it 
that I should ask him to wirthdraw? 

Shri Krishna Menon: I went further 
and said that if there had :been a COlll-
travention of the rules and practice 
of the House I am sorry, Anyway, 
so far as the troops in Goa are COIl-
cern ed, their behaviour has been 
exemplary, I regret that general re-
ferences should have been made to 
convey the impression that they were 
an occupying army which was run-
ning riot. There had Ibeen a few 
cases, a very few cases of misbe-
haviour, misconduct or crime and" 
they have been very severely dealt 
with by court-martial and where 
court-martial was not applicable otIher 
judici'al processes have 'been employed. 
There has been no question of the" 
Indian Army not maintaining the very 
high standards of discipline and be-
haviour and also the social relations we 
are accustomed to associate them with. 
The same has been the positIon where-
ever else !'hey have gone. The Indian 
anny in Goa have been welcomed' 
everywhere b ythe population and 
there has been no feeling that they are 
strangers or an occupying force .1 it 
was suggested. 
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[Shri Krishna Menon] 
Then, there were the usual criti-

cisms from the audit. Mr. 'Speaker, 
you would no doubt advise me and 
jluide me it in the observations I have 
tJ make I go W'l'Onl. I am aware of 
the responsibility of audit to Parlia-
ment, I am aware of the responsi-
bility of audit to Parliament indepen-
.dent of Government officials. I have 
looked up the audit rules. I find that 
the Comptroller and Auditor General 
is to do a financial audit and not an 
administrative audit. Criticisms 
·offered by the f\udit and Accounts 
Department in. Parliament must be 
limited to financial criticisms based 
on accounts. It is not the function 
of the Auditor General to range 
over the field of administration and 
·offer suggestions as to how the Gov_ 
ernment could better be conducted. 
In auditing accounts of the Govcrn-
mEo'ni the Audit should not make 
indcpC'ndent enquiries-I emphasist' 
this-from private individuals or 
m<'moors of the general public as such 
an act would amount to encroach-
ment on functions of the administra-
tion in dealing with cases .... 

Shri P. K. Deo (Kalahandi): Sir. 
rise to a point of order. 

Mr. Speaker: have understood 
and I a.gree with him. 

Shri P. K. Deo: My point of order 
is that the Minister should not pres-
crib!' a code of conduct .... 

Mr. Speaker: I have agreed with 
him. It is ab~ut the hon. Minister of 
Parliamentary AIIairs passing bet-
ween me and the han. Minisier who 
is on his legs. That has happened 
three times. But my only difficulty 
was that I was only conSoidering the 
balance of convenience. Because I 
would have interrupted the Defence 
MiniS'!.er in his 81'guments, I kept 
silent; otherwise I l'Cally wanted to 
point out that. 

The MlIllster of Parliamentary 
Aftalr, (!'Ibrl Satya Narayan Sinha): 

As you know, Sir, in the discharge of. 
my duties. I have scmetimes to do 
that (Interruptions). 

Mr. Speaker: Order, order. 

Shri H. N. Mukerjee: He should 
have gone by the other way. He is 
a Cabinet Minister. He does not know 
his responsibility. F,or 20 years he 
has been the Chief Whip. 

Shri lIari Vishnu Kamath: He is 
questioning your ruling. 

13 hrs 

Mr. Speaker: This is no explana-
tion that the hon. Minister has to 
discharge his duties and, therefore, he 
would transgress the rules. The con-
duct that is prescribed under the 
rules is uniform for all the Members. 
And it was not once Gr twice but 
thrice that he did it. That is exactly 
what happened. I rcmaiiled silent 
and I tried not to take notice of it 
because the Minister was in the 
midst of his al'gument and I thought 
I would be inlJerrupting the chain of 
his arguments. Therefore, I kept 
silt-nt Otherwise, I WGuid not have 
rcmaim-d silent. In future. I will 
reall~. take note of it. 

Shri Hari Vishnu Kamath: May I 
submit that the offence is aggravated 
by the 1act that he is the Minister of. 
Parliamentary Affairs? As Minister 
of Parliamentary Affairs he should 
1000W the parliamentary rules and 
pr, .cedure much better than other 
Membcr$. 

Mr. Speaker: It is an GIIence done 
h~, a member of the House. Whether 
he is a Mini5ter Or another member 
does not make any difference. 

Shri Krishna Menon: I will not, in 
view ot the fact that the time is run-
ning on, read the ~ole of. the Audit 
Code. It is for the members o! the 
House and the Public Accounts Com-
mittee to compare the Audit Code 
.... ith the Audit Report. as it is. But I 
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would like to say that, from the point 
of v iew of administration, these sta te-
ments have a handicap over us. 
Long before we can correct them, or 
catch up with them, they are before 
the public and picked up by the 
newspapers and presented in a con-
text whioh is wrong. 

I will not, as I clid last year, go 
into all the case. and clarify them. 
I will only take a few cases. It 
worried me when I found that one 
was the co·nstruction of roads A 
question was asked: if the P.W.D. can 
c()I1s1rucl roads at Rs. 50,000 a mile, 
why should it cost Rs. 4 lakhs per 
mile for army engineers? The ans-
Wl'r i~ very simple. If the P.W.D. can 
construct thc' road, they would have 
constructed it. The army engine<'rs 
have ccnstructcd roads in places 
which could not be reached by 
P.W.D. So, how can a coonparison 
1)(' made in lhis way? The C03t of 
Rs. 4 lakhs per mile i. in respect of 
roads in N.E.F.A. in a difficult and 
hilly tenain. If you wanl to com-
P"rr the cost and distance, thc P.W.D. 
constructed a road in Dhar-Udhampur 
at a cost of Rs. 5 lakhs por mile in a 
I('ss difficult terrain than N.E.F.A. S~, 
when We compare the costs while 
taking into account th£' nifficult ter-
rain. the perfa,rrnance of the' army 
f'ngine'crs mu.t be con.incre'd very 
good. 

Then we have another ('riticism 
"hout the acquisition of a slore carrier, 
whiCh relates to the purchase of a 
second-hand cargo ship in 1952! 
a~cppt the theory that Stat,·, continue 
even when Governments change and 
", a Government must own re~ponsi
bility for the actions of I he previous 
government and so on It was 
purchase'd in 1952 and since then 
it reincarnate!! in the discu~si{)n every 
year. The conversion r4 the cargo 
~hip took a few yeaN! mainly because 
of the inability of the Hindustan Ship-
yard to complete the !!truetural and 
conver.rton ..... "rk and BOO the inabi-
lity or the Naval Dockyard who dild 
not have "PllTe capacity at that tim ... 
Eventuallv, the wrork 'WB!! got done 
by the Mazagon Dock Ltd. and the 

ship was commissioned in April 19511. 
A new vessel of comparable ilze 
would have cost us Rs. 188 l.a:k.hs ali 
agamst Rs. 82 la·kh. spen t on th.i.s 
vessel. 

Then there are two or tIhree items 
which s~me hem. Members thought 
are subjee\.s of ridicule and levity. 
One is in regard to production of 
sound projectors. These sound pro-
j~ctors have been exhibited at various 
exhibitions and have attracted consi-
derable atten1iem. There is an 
embargo on their import into this 
country. They require considerable 
amount of foreign exchange. Ours 
cost Rs. 75,000 each. It was develop-
ed by our own meohanics without 
any licence and withoLlt any designs. 
I think the cost em development was 
abou t Rs. 3 lakhs for two such 
machines. I should like the House to 
l'('membC'1' that when a technical itcm 
like this is developed and the total 
number is two the expenditure on 
one number appears to be very high. 
This development expenditure will 
now be distributed on the sound pro-
jeetol's made hereafter. where the 
army itself will be placing orders for 
six of them to be produced. So that, 
(h~ overhead costs would be wiped 
out within a short time. Then it is 
expect cd that the Ministry of Infor_ 
mation and Broadcasting, which 
wouln not easily get the foreign 
exchange required, would have to 
look to the indigenous produc:ion in 
th is matter. 

Again, some mention was nlade 
.,bout the colfce machines. Thes~ coffee 
machines arc required in our canteens. 
On 'the one hand, and quite rightly, 
m<m1bers speak of the welfare of 
troops and things 01 that character. A 
modern equipment is required tor this 
purpose. Thl< machine, which is seen 
in railway stations all over the coun-
try, i~ usually imported from Italy. 
G~d Irn~ at what prices, at any 
rlllte, compamtively at very blgt! 
nrioes. Now it is made available to 
the civil trade at a'l. 2,SOO wbich Is 
lower than what they would other-
wise have to pay. These prioes fixed 
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[Shri Krishna Menon] 
by the ordnance factories cover not 
only the overhead costs but make 
provision for any other costs that may 
arise. The Directc·r-General of 
Ordnance Factories is now engaged in 
executing an order for 100 of the,c 
machines, which will cost Rs. 2~ 
lakhs. So, the developmental cost 
per unit would be very small. Now, 
if the auditor takes something from a 
cross-section and asks "what is this? 
"It is costing too much", that is not a 
f<:ir criticism. The approach of audit 
to some of the defence expenditure 
has not been of this character. I 
have picked out these things to show 
the inappropriateness of these obser-
vations. 

Then we come to the que;tion of 
the disposal of surplus equipments. 
My colleague and myself have been 
faced with the fact that we never 
know whether a comparatively old 
equipment within a country which 
is nor highly advanced industrially 
should be thrown into the scrap heap 
as it would not be useful to us because 
it may quite happen that what was 
useless two years ago, may sometimes 
become useful this year. And so, 
there has been, quite rightly, during 
the last four or five years an embargo 
on the disposal of equipments. I have 
great difficulty in keeping things 
because officials, especially technical 
Officials, would like to throwaway 
things which are not up to-date. Now 
the Ministry keeps very strict control 
on the disposal of equipments. At the 
same time; Defence accounts on the 
one hand, Audit on the other and 
the Public Accounts Committee turn 
round and ask: why should you keep 
things and equipments which you can-
not use, why could you not dispOlle 
of them. We have to strike a balance 
between all this which is a very diffi-
cult thing. Therefore, in my submis-
sion, the policy which has been follow-
ed by Government in this connection 
has ·been along-sighted one which has 
stOod us in good stead. Last year, 
the maintenance depot ot the Indian 
Air force, which is responsible for 
th~ manufacture of A VRO, produced 

out of what is termed as "disposable 
items" produced equipment wo,·th 
about one crore and a half of rupees, 
which was saving of foreign exchange 
and money. I will not read the other 
ones. 

Then a reference was made to the 
increase in production in the various 
defence factories. Defence production 
establishments consist of ordnance 
factories, or workshOps under the 
armed forces such as the Indian Air 
Force, Electrical and Mechanical 
Engineers. Corporations like the 
Mazagon Docks and Garden Reach, 
Hindustan Aircraft, BEL and other 
units. Thc total production in the 
ordnance factories has been set out in 
the figures in thc papers submitted. 
During the last four or five years 
it has gone up from Rs. 14 crores 
to Rs. 40 crores. This year it is 
expected to go up to Rs. 50 crores, 
according to the estimate so far made. 
When these figures are given, it should 
always be understood that, a t the pre-
sent moment, we arc not incurring 
any expenditure on surplus labour. 
In the Ordnance factories the services 
of labour cannot be terminated if 
there is no work; we have to retain 
them. But now they are all emp_ 
loyed and the production costs per 
unit, per item, by and large, is lower 
than it used to be. So that, this 
Rs. 40 crores in real value represent 
more than Rs. 40 crores five years 
ago. In Hindustan Aircraft the 
production last year has been 
worth Rs. 8.29 crores. In 1962-63 it 
is expected to be Rs. 14 crores. The 
total investment in Hindustan Air-
craft is Rs. 18 crores. In the Bharat 
Electronics, four or five years ago 
the total turnover was Rs. 22 lakhs. 
It has gone up toRs. 243 lakhs or 21 
crores. The savin·gs in' foreign ex-
change are somewhere about Rs. 177 
lakhs. I could go on giving figures 
in that way. 

Questions were asked in regard to 
dock yards and it was stated that the 
Garden Reach workshop was working 
at a loss. This is not the case. Garden 
Reach is not on11 not worldng at • 
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loss but has undertaken tasks of a 
character which h; necessary in the de· 
fence interests such as building a ro-
peway across the Himalayas. They 
also work for the Home Ministry or 
other departments of the Government 
that require ships or other engineer-
ing work as such. 

The increase of indigenous content 
in the Shaktiman Truck is not as 
much as we expected because there 
was a lag in production in 1860-61 
or 1959-60-1 forget in which year 
-on account of the shortage of raw 
material. We did not get the steel 
as required. That had to come from 
private entcrprisp. I hop,,, now I hl' 
Govl'rnment factory is going into be-
ing and we will have no difficulty. 

I am quit" aWare of till' fact that 
there ha, been very ('omicierabl e hos-
tile opinion about the production of 
these thing; and not getting them 
from other sources. The Defence fac-
tories entered into thl' production of 
trucks largely on the advice of DGS 
& D who said, "You will not be' able 
to meet your requirement otherwise." 
At the present monwnt we arl' pro-
ducing better vehicles at lower cost 
and are lowering the foreign ,·xch'<I'g" 
commitment, The indigenous conterlt 
was 29.3 per cent in 1959_60. It has 
gone up to 49 per cent last year and 
to 62 per cent this ,'ear, So, all thi'" 
is necessary in order to save the 
foreign exchange which has got to be 
utilised for other items 

An hon. Member referred to the 
troubled conditions of labour in the 
Ordnance factori~s. Now it so happens 
that five or ',ix years ago we lost 
over 80,000 man-days on account of 
h.bour disputes. Year before last we 
lost 360 and last year 190 days. There 
is no belter state of labour relations 
not only anywhere in the country but 
in any other set of industrial establish-
ments. This is largely because of thc 
new system of remuneration that has 
been introduced whereby they ('an do 
piece work and the introduction of 
scif'otific methods for eliminating 
fatigue, Wp!fare institution., function 
in these places. 

The hon, Member is entirely wrong 
in thinking that a particular trade 
union is favoured as against another. 
The ordnance factories in the sense 
of employers have to see that ther" is 
healthy labour relationship, There are 
certain rules laid down by the Gov-
ernment with regard to the number 
wh1ch is required for recognition. 
Whichever trade union has those num_ 
bers, that is recognised. In some places 
there arc two unions. It is not cor-
rect to say, for example, that one 
federation is recognised and the other 
is not. In fact, we do not recognise 
either federation. Federations arc 
not provided for in the trade union 
law. But they are recognised in the 
sense that we have relations with 
them. We have agreement with them. 
Both arc treat~d equally, There is 
great strain on our offil'ials and the 
Ministers in having two scts of 
negot.iations. Bl;t in order to improve 
the dimcult condi1ions of the country 
we have done so. 

Production and the efficacy of de-
fence dl'pends very considerably, 
marl' than is often reali·.,ed, upon our 
research <lnd development The scien-
tific organisation of the Governme'nt 
of India in the Mini.;try of Defence 
was found~d soon after independence 
and in the last four or five years has 
made considerable advance. It covers 
the field of basil' science as well as 
armaments including explosives. 
ell'l'lronics and material research 
The number of scientists now 
employed in the Defence Science 
Devclownellit Department proper 
is 933. This is excluding those 
who are called Fellows, that is to say, 
studl'llts who come from colleges who 
go into Metcalfe House Central La-
boratory and other laboratories. They 
work on their own on research pro-
jects for a few years before they are 
taken into the service. The Fellows 
come through the Public Service 
Commission but we have difficulty in 
recruitment becaw;e the procedure; 
that may be applicable to recruitment 
of ordinary civil servants do not seem 
to be suitable for scientific and tech-
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nical personnel. There are also an-
other 500 to 600 scientists in the Min-
istry of Defence who are concerned 
with testing and inspection. Both these 
include men and women. 

Shri Bari Vishnu Kamath: Why are 
you lowering your voice? You are 
inaudible. 

Shri Kishna Menon: I believe, it 
requires a voice and an ear as well. 

S,hri Bari Vishnu Kamath:_ You 
have got a good carrying voice but you 
do not make ful! use of it. 

Shri Krishna Menon: There have 
been new establishments in connec-
tion with research in nuclear medi_ 
cine, solid states physics, special wea-
pons, as they arc called, that is to 
say. weapons which I do not wish to 
disclose, in electronics and in the pro-
duction of food. which IS not an 
eT'croachm~nt on the Food Ministry or 
anything of that character. In the 
conditions in which our troops are 
where food supply, in fact. anything 
from a match-box to a tractor. has 
to gO by air at places, it is neces-
sary to produce the kind of hod 
that in small quantity gives nourish-
ment and at the same time is portablp. 
So. consid~rable research is made in 
this way. 

We have also suffered from the 
fact that all the milk in times that has 
to be supplied to the troops had to be 
imported uptill now causing a consi_ 
dNable demand on the foreign ex-
change which is not available. So, 
both the Scientific Department and the 
ordnance factories hetwpen th€'m had 
to produce the machinery in order to 
process the milk and other things. 

Now, a question has been asked 
about equipment, largely arising from 
some statement that was made by 
someone who should not have made it 
at all. It is not true-I hope I do not 
get misunderstood in this way-that 
there is no armv in the world that 
does not consider itself ill-equipped. 
Otherwise, why should they make the 
machines next year? .. (Interrup-
tion). Kindly have some patience 

and listen. It is quite true that we 
have not got an impregnable army 
and the most up-to-date weapons 
in the world. But modernisation of 
the army takes place and what is 
morl', that modernisation is on the 
basis of our own effort in the sel'.se 
that somebody cannot turn it off. But 
you would not expect me to recite 
the items of production. 

Questions were raised with regard 
to automic weapons. Actually, auto-
matic weapons have been in use in 
the Army for a long, long time, hut I 
b,·Iif'vP. hon. Mpmbers were parti-
cularly referring to. what are called, 
the self-loading rifles. These arf' 
under production. 

Two other matters were raised. On~ 
with regard to submarines. The 
Indian Navy has no underwater anTI 
except in a defensive way. that is to 
say, it is equipped for anti-submarine 
work. In the rourse of dpvelopment 
of anti-submarine work. Naval per-
sonnel have to bp sent abroad for 
training. It is thought that if sub-
marines should become necessary. we 
would have to makp a start in this 
way. The Underwater Arm is a very 
expensiv(' one to maintain. But our 
first concern is with regard to defence 
against attack by others, that is to 
say, if ,ubmarines come and attack, 
how we should deal with them. That. 
is the first thing to do. The Indian 
Navy is equipped for anti-submarine 
warfare. In order to perfcd anti-
~ubmarine warfare, a large number of 
personnel, five offieers and 12 sailors. 
have been sent to the Royal Na\'y. 
It is not easy to get them placed any-
where. The main and ostensible pur-
pose of this is for them to perfect 
anti-submarine warfare. But they 
would make a beginning in the prac-
tice of submarines and to get accus-· 
tomed to those machine~. 

But it is a large pOlicy decision that 
we have to make becauSe it would 
involve a considerable amount of 
money. If the submarines are to be of 
any use, modern submariines with 
considerable speed and with all the 
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I'pparatus that goes with them and 
the conditioning of our sailors to 
underwater warfare will al~o have to 
be undertaken. In our laboratories, 
this aspect of our defence is in the 
preparatory stages. But the matter 
is in our consideration. 

Then the next question i~ in regard 
to nuclear WL'apons. It is really not 
Eo defence question entirely, It L a 
policy question. First of all, I want 
tu sumit, Mr. Speaker, without any 
reservations whatsoever that nuclear 
weapons arc not weapons of defence, 
This country would be no more safe 
from attack with til(' possession of 
nuclear we ;.ons than otherwise. 
Some one sa:,1 that if the Japanese 
had nudear weapons at that time, 
they would not have been bombed. 
But the fact is that others with nuc_ 
lear weapons ·bombcd them. Even 
if th('~' had nuclear weapons, th"y 
would not have been able to b(' 
immune from hostile nuclear bomb-
ardment. Here the question is who 
gets in first. 

Mr. Speaker: He was arguing that 
that might act as a deterrent, 

Shri Krishna Menon: No. Sir. Firstly, 
are We to make large numbers of 
weapons which we are never going to 
usc? Secondly, once you had the wea-
pons. the temptation and the neces-
sary jUstification to use them would 
arise. What is more, it is not possible 
to make nuclear weapons in any 
country without experimentation of a 
character that adversely affects the 
health of the population of the coun-
try and of the world. The genetic 
effects of radiation are SO considerable 
that it is really an act of criminality 
against humanity to have recourse to 
these weapons. This country is totally, 
fully and unreservedly committed to 
the fact that nuclear energy will not 
be used for offensive purposes. It will 
be used for peaceful purposes. That 
policy remains unchanged. If hon. 
Members want to challenge that, they 
will have to challenge the basic policy 
of Government. I do not want to make 
any reservations in this matter espe-

cially as we are engaged in Ie rio us 
discussions in regard to this question 
elsewhere, Therefore, in no circums-
tances are we likely to be equipped 
with nuclear weapons even if any 
other country had nuclear weapons, It 
is only a question of who gets it first, 
that is, who destroys initially. What is· 
more, no guarantee that some will 
servive. Lord Montgomery was 
quoted, who said that the safest place 
in the next war is nearest to the 
enemy. That is to say, when there is a 
nudear bomb, the thing will be blasted 
away from you so that you may sur-
viv('. Then'fore, this kind of di~cus_ 
sian does Us " lot of harm. because, 
::It'oplp may think, whatevE'r may be 
the Government's policy, this country 
wants to have nuclear weapons. To 
the extent that I am a citizen of this 
land, a Member of this Parliament 
and of this Government, I want to 
repudiatp any S'1.e:e:f'stinn of that 
character. 

Shri U. M. Trivedi (Mandsaur): 
Will It not be argued "A.~lwktiman 
bhm)et Sa.dhu"? 

Mr. Speaker: The interruption was 
that this is the argum~nt of a weak 
s3dhu. Am I correct? 

Shri U. M. Trivedi: It means, one 
who is very weak says, I am a sadhu, 
I do not do any harm. 

S:lri Krishna Menon: The country 
decidf'd who is weak and who is not. 
They have had a chance to decide and 
they have decided. 

Shri Tyagi (Dehra Dun): Will the 
han. Minister makp it clear that this 
policy does not apply to all offensive 
weapons, because, after all, in a war, 
offensive wea.pons arc the best de-
fence? 

Shri Krishna Menon: No. Because, 
this is not a weapon of defence. What 
you do is, you annihilate the entire 
population, for example, one of the 
weapons that the United States drops 
in the Pacific or Russia drops in the 
Siberia. I would only say this: what 
we call a small weapon, a 15 mega ton 
bomb has as much explosives as all 
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the explosives used in all the wars of 
history. 

Shri Tyagi: I am talking of other 
·offensive weapons: not this. 

Shri Krishna Menon: It is all a 
question of degree. Because one is a 
chicken, that does not mean that it 
should eat its grandmother. It is all a 
question of dl'gree. 

In this case. first of all, we would 
be concentrating all our resources in 
the wrong way. The hon. Member 
[,:1115(,1, said that we should have nuc-
lear weapons and we should ask every-
body else not to have it. That is not 
an argument which is easily under-
stood. At any rate, this is not a prac-
tical proposition and we are using all 
our energies and knowledge-we have 
considerable knowledge compared with 
othe>r countries at th(' present mo-
ment-in order to promote the usc of 
·nuell'ar power for peaceful purposes. 

TI'tffi, I come> to the question of pro-
motions. Quite rightly, you, Sir, have 
said that names should not be intro-
ducpd. I am not going to introduce 
any. But. it is wrong 10 say that there 
has been any t):'ul11oticm against rules 
or established procedures. First of all, 
just because an officer. today or to-
morrow. occupies a position which is 
better than what he was occupying 
two days ago, that cannot be called a 
a promotion. It is promotion in the 
sense he is at a higher l~vel. This is 
achieved by a process of selection. 
Beyond a certain level-evcn in civil 
service it is so-people have to be 
selected for various reasons. Mr. 
Kamath is a good friend of mine in 
the old days. He had also written 
earlier. 

Mr. Speaker: He also said like that. 
Shrl Krishna Menon: He read out 

only parts of a rule. I refer to this 
because I interrupted Mr. Kamath 
yesterday. It is quite true that on 

. account of certain Historical circums-
tancE's. most of Our regulations are 
-copied from the Admiralty rules. It 
. is quite trup there is a paragraph 

which says that a senior Rear Admiral 
shall be Vice-Admiral and so on. But 
it has to be read along with the other 
regulation which says that the 
Chief of the Naval Staff shall be 
appointed by the Government by 
selection. There is nlO'cessarily no 
guarantee that all Chiefs of the Naval 
Staff will necessarily be Vice-Ad_ 
mirals. It so happens that when an 
officer is made the Chief of the Naval 
Staff. he is made a Vice-Admiral 
substantive or acting. There is no 
promotion. 

Shri Hari Vishnu Kamath: On a 
point of clarification, is the rule not 
still in force, as regards promotion of 
Rear Admiral as Vice-Admiral, the 
seniormosj P,"or A.dmiral is promoted 
automaticu.: y by ,eniority and not on 
considerations of so-called merit? 

Sari Krishna Menon: No. If that is 
so. the Navy would be in a sad way. 
But. that is not so. The Chief of Naval 
StafT is appointed by a procl'._" of se-
lection where the Defence Hinister 
consults everyody. It is nol ,,"ly the 
qu(>stion of files. It is a verY impor-
tant appointment. Th('re arC' private 
discussion with senior offic • .'!'s and 
with certain Members of Government. 
The Prime Minister is consulted. Then, 
it goes to the Appointment Committee 
of the Cabinet. Then, he is appointed. 
It is unfortunate that when the new 
Chief of Naval Staff was appointed. 
there were press criticisms. I could have 
have said that most of thc arguments I 
heard even verbally I have read else-
when'. The House has been speaking 
a great deal about the morale of the 
Armed Forces. Again. I do not want to 
be misundlO'rstood. I would appeal not 
to allow dE'bates here to be used as a 
medium either for a propaganda or 
for lobbying for displaced persons, 
non-promoted persons or dismissed 
employees or any thinl( of the kind. 
It would be quite impossible to main-
tain discipline in the Armed Forces. 
In this particular case. selection has 
been made in the proper way. I cannot 
go further without, by implication. re-
fer'ing to individuals. There have been 
no cases of supersession. There has 
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been no officer entitled to promotion. 
The aggrieved officer was given exten_ 
sion at the discretion of the Govern_ 
ment. If that extension had not been 
given, no question would have arisen 
at all. Extension was given for a par-
ticular purpose, in a particular post. If 
I take it any further, I would be go-
ing beyond the limits you haVe set. 
I would assure the House, there has 
been no injustice done in this case. 
Always a person who does not get 
what he wants thinks injustice has 
been done to him. After ali, so long 
as I hold the portfolio of Defence, I 
have some responsibility towards these 
men I have to deal with them every 
day.' If I perpetuate injustice, how 
can I deal with them? 

Shri Tridib Kumar Chaudhuri: Is 
there a rule that there should 
Vice-Admiral or there may be 
than one Vice-Admiral? 

one 
more 

Shri Krishna Menon: The number 
of posts in a particular rank depends 
upon the size of the force and what 
financial arrangements can be made to 
upgrade these posts. For example, 
three years ago, we had two Air Vice-
Marshals. Today, we have got seven. 
Two or three ycars ago, I believe there 
was one Rear Admiral. Now, there are 
three or four. When the Navy grows, 
Viee-Admiralships grow. My difficulty 
is, I cannot fully explain this without 
pointing to individuals. I am quite 
prepared to explain to you or to show 
you the papers in connection with 
this. 

Shri Harl Vishnu Kamath: Will the 
show the papers to any Members of 
the House just as he promised to 
Acharya Kripalani in the last Parlia-
ment? Does that offer stand? I have 
seen the records. 1 have seen the 
debates. I had gone through the pro-
ceedings. It was promised. 

Mr. Speaker: I remember that last 
time. something of tbat sort was 
said in the last Parliament. 

Sbri Krishna Menon: First of all, 
even Bills lapse in a new Parliament. 
Are We to be governed as if there is a 
statute of Mortmain in this matter? 
819 (Ai) LSD-5. 

Mr. Speaker: I do not want to fix 
the Defence Minister. Because earlier, 
last time, it was said, it is only being 
enquired whether he sticks to the 
same position now or he is not pre-
pared to show that? 

Shrl Krishna Menon: I do not. I 
think it is the duty of the Government 
to govern, of Parliament to control 
that. Government will carryon its 
responsibility. 

Shri Hari Vishnu Kamath: This is 
not the way that a Minister should 
behave to a Member. He could· have 
at least acknowledged my letter. I wal 
therefore handicapped when I spoke 
yesterday. 

Shri Krishna Menon: I did not say 
I would no! reply. I receive so many 
leiters. If one has not been ack-
nowlcdg('d thus far, it will be 
acknowledged in due-course. 

Shri Hari Vishnu Kamatb: What is 
due course here? This is not the 
way to behave to the House. 

Shrl Krishna Menon: The hon. 
Member is not thc whole House. 

Mr. Speaker: Order, order. This 
much of courtesy . . . 

Shri lIari Vishnu Kamath: This is 
not the way he should speak in the 
House. I want your ruling. 

Mr. Speaker: Order, order. This 
much of courtesy is expected that 
when a Member writes to a Minister, 
he should at least acknowledge 
receipt of that letter. That much of 
courtesy is expected that a letter 
from a Member of Parliament should 
be acknowledged. Whatever the 
action may be, that is a different thing 
altogether. It is the responsibility of 
the Government and the Ministers to 
carry on their duties and to execute 
their policies. That is right. It is 
the business of the Government. But 
at least this courtesy would be shown 
to Members that It'tters that are 
received may be acknowledged. 

Sbrl Krishna Menon: All letters are 
usually acknowledged. There has been 
a spate of correspondence. I did not 
say that I would not reply. Alter 
the debate, I would reply to him. 
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Mr. Speaker: That would be rep-
lied. 

Shri Hari Vishnu Kamath: After 
the debate is over! 

Shri Hem Barna: There is this 
trouble. That letter was written on 
the basis of the assurance I:iven by 
the Minister. He wanted to usc it 
during the debate. That was put in 
cOld-storage. Now, he climes with 
new information. 

Mr. Speaker: I have made the 
position clear. I can only say about 
the future what should be the res-
ponse in this matter. That was 
what I had said. I have advised the 
Ministers that they should at lea!rt 
show this mueh courte~y to the Mem. 
bel'S that every letter that is written 
by a Member should be acknowledged. 

Shri Krishna Menon: I am sorry 
that the implication that I have been 
discourteous has come from you, 
because cvery letter is normally 
acknowledged. This letter came to 
me personally, to my home address, I 
believe;-I am not quite certain,-
in Mr. Kamath's own hand. and I 
would have replied to it. There is no 
question of my not replying to let-ters. 

Shri Hem Barna: On a point of 
order. Are we to understand that 
the han. Minister is challenging your 
ruling, when he says that he is sorry 
that this should have come from you! 

Mr. Speaker: It is not that. He has 
not said that; he has not said that 
he would not reply or that he Is not 
prepared to reply. So, why should 
the hon. Member say that he is 
challenging my ruling? 

Shri Hem Barua: He says that he 
is sorry that this observation had 
come from you. 

Shri Hart VL"hnu Itamath: About 
discourtesy. 

Mr. Speaker: I said that this much 
courtesy should be shown to Members, 
and he says that he never intended to 

be discourteous. He did not know 
that this would be taken in that man-
ner. He has said rather that he 
never meant to be discourteous to 
anybody. So, why should hon. Mem-
bers take it in that manner? He says 
that certainly something might have 
happened, and that letter,-though he 
is not sure-might have been sent to 
the home address. 

Shri Hari Vishnu Kamath: I sent 
it here in this Parliament House it-
self. 

Mr. Speaker: The hon. Minister is 
not sure himself. He has said that he 
is not sure about that. Therefore, 
there ought not to be any dispute on 
that account. 

Shri Krishna Menon: Jf the hon. 
Member thinks that I was discourte-
DUS, I am sorry. He knows me better 
than that. 

Unfortunately, time is running out. 
So, I cannot answcr the various points 
that were brought up and mention 
the various factors that I wanted to 
bring out. But Ulcre is one thing 
that I would like to say briefly in re-
gard to defence production. It is not 
the ambition or the desire or the 
function of the Ministry of Defcnce or 
the affiliated establishments to cover 
the production of the country. But I 
would like to submit in Parliament-
not for purposes of controversy-the 
basis or defence production. 

In items Of emergency, normally 
called war-time, ten times the produc-
titon is calculated to be required as 
a conservative estimate, that is, this 
production should go up ten times what 
is normal. If conditions are normal 
in our country we could have, with 
the existing plant and machinery put 
up the production 2! times by work-
ing 24-hour shifts, but as it happens, 
most of our establishments are work-
ing 24_hour shifts. So, we are 
already stretching that capacity, and, 
tilerefore, if tilere should be an emer-
gency, there are only two or three 
ways of dealing witil it. 

One is to set up shadow factories. 
as the UK and others did betore tile 
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war, that is to .. y, set up factories 
trhich do not do any work; you just 
put a piece of celophane over it and 
your money goes to waste. In our 
country, there are two difficulties 
about this. First of all, we have not 
got the resources. Secondly, we have 
not got the personnel. Machines 
alone would not do anything. 

The Second way is to look to the 
general run of industry. The diffi-
culty in this matter is, and our expe-
rience has been, first of aI!, what the 
industry produces is hardly adequate 
for consumer needs, and secondly is 
We cannot in all these matters, to say 
quite frankly, be sure of quality 
control 

Therefore, the only way, if you are 
to meet an emergency, whether it be 
of shells and shots, whether it be of 
vehicles or whether it be of compli-
cated weapons, is to have sufficient in-
dustrial capacity not only in the way 
of inanimate machines but in the way 
of trained personnel, who can be turn-
ed on to the total war production in a 
time of emergency. We did not have 
to think of all these things ten years 
ago or eight years ago, but things arc 
a little diffcrent now. We are getting 
more and more cast in the mould of 
the realism of living among difficult 
neighbours, and, therefore this has 
been brought home .<harPly to the 
services and the country and the Gov-
ernment have to accept it. 

There is no other way of expanding 
defence production capacity except 
having additional capacity and using it 
for certain purposes and when it is not 
required for other State enterprises 
as such it will in no way displace 
private enterprise or anything of 
that character; it will probably im-
prove the quality and lower their 
costs of production by competition. 

But it would be necessary to ex-
pand the defence production capacity 
very considerably if we are to deal 
with an emergency even of the kind 
that we might contemplate, and that 
is why we venture into this or that. 

Today it is not the utilisation of sur-
plus labour that is our problem. To-
day. there is no surplus labour in the 
defence factories. They are fully uti-
lised and what is more, they are em-
ployed sometimes for longer hours 
than they would be doing if they were 
working on shifts and on a peace-time 
system. This is the basis on which our 
ordnance factories are to function. 

Therefore, I would ask the House 
to appreciate this fact when we go 
into one project or another. For 
example, we are going into the pro-
duction of the milk evaporating 
machines. People may turn round and 
say 'Is it defence to produce milk 
evaporators?' We spend, believe, about 
Rs. 75 lakhs every year in foreign ex-
change to bring evaporated milk from 
Denmark, where the standards of 
labour are higher than those in India. 
We cannot get the foreign exchange 
release now. And the Armed Forces 
have their, what shall I say, particu-
larities in regard to consumption. 
You cannot just push in anything that 
they are not accustomed to. The con-
sumer resistance should be overcome. 
And so, we had to make these 
machines, and we had to go into the 
production of milk evaporators. The 
total quantum of production of milk 
products in the country is somewhere 
about 4 to 5 thousand tons, while our 
requirements are 30 thousand tOilS or 
so. That is the position. In that way, 
it applies to vehicles, it applies to wea-
pons and it applies to shells and shots. 

For examplc, in a country like the 
United Kingdom, all cosmetic facto-
ries would be turned into shell facto-
ries, because they produce cases and 
the equipment could be utilised for 
making cartridge cases. 

In that way, defence production 
organisa tion, both on the scientific side 
and on the production side would have 
to be very considerably enlarged, jf 
we had to meet an emergency. 

Therefore, if you will allow me to 
quote some figures, I would say that 
in England, for example, between the 
years 1936-45, they had to set up 260 
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factories with Rs. 400 crores worth of 
investment, in spite of the fact that 
theirs was a highly industrialised 
country, and it is possible to go and 
buy anything anywhere, and even 
very complicated weapons are made 
by the ordinary manufacturers. Here, 
we have found it difficult even to get 
trucks in the proper way. That was 
Why we had to go into their produc-
tion. 

The Ministry of Mines, for exam-
ple, want their earth-moving equip-
mC'nt, not tractors, but earth-moving 
and heavy equipment. Unless they 
produce coal in large quantities, we 
shal! not gct them, and if We do not 
get any coal, we would not get any 
weapons. So, they turned round to 
us, and we turned to the production 
of vehicles which probably take 90 
tons of coal at a time, whereas the 
normal truck would take three tons. 
We have to move in this direction. 

S:nce my time is up, I want to come 
down to what may be called, not the 
answers to criticisms, but general 
matters Of defence. It is hardly 
necessary to say that we do not live 
in conditions of hundred per cent 
security! We have nearly to the best 
of my recollection-I sh~11 get the 
tacts in a moment-somewhere about 
9700 miles of land frontier out of 
which somewhere about 4900 miles 
are with Pakistan, about 2400 miles 
with China, and the rest with Burma, 
and somewhere about IlOO miles or 
so with Nepal and so on; and these 
are land frontiers, which certainly, in 
relation to Pakistan, and in more re-
cent years, with China, have been, 
shall we say, situations of an onerous 
character. Since Independence, we 
have had no peace with our neigh-
bour Pakistan. 

On the 28th October, 1947, the 
Armed Forces Of India had to move 
int.o Kashmir in order to meet not 
what was called a tribal invasion but 
a full-fledged military invasion by a 
neighbouring country, and, there was 

war on a considerable scale, and these 
things have gone on. 

I would li1,,, to say that I have no 
desire to be though of in Pakistan as 
a blood_thirsty Defence Minister or 
anything of that kind. But what is 
the position? And what has been the 
number of incidents? 

We have really three or four sectors 
Of trouble with Pakistan, the main 
Jammu and Kashmir, then, East Ben-
gal and then we had the Punjab, 
where the situation is somewhat more 
easy because thp populations have 
been accustoml'd to this for centuries; 
then, there is the whole of the fron-
tier that runs in Punjab south, which 
will become more onerous when the 
Rajasthan Canal coml'S in, because 
until now Rajasthan was a desert, and, 
therefore, was a barrier aga'nst inva-
sion; when Rajasthan becomes a gar-
den, the proposition will be very diff-
erent. So, we have these four sec-
tors. 

First, I shaH take the Jammu and 
Kashmir frontier. In the Jammu and 
Kashmir frontier, that is to say, in-
cluding the international front'"r and 
not only the cease-fire lim', in 1959, 
there were 97 incidents and in 1960, the 
number became 106; in 1961, this kind 
of incidents rose to '536. These are 
not incidents of cattle-lifting or any-
thing of that kind. Practically, in 
everyone of these incidents, things 
likt' machine-gun fire, rifle fire, throw-
ing of hand grenades and all these 
things have taken place. 

When they cross the cease-fire line, 
we reoprt to the United Nations Com-
m,ss:on. Well, this is not the place 
where I desire to make any observa-
tions about these report procedures. 
But it so happens that this has not 
been a very successful procedure, 
because on the one hand Pakistan 
takes advantage of the technicalities of 
the rules of this Commission. The Com-
mission held that they are concerned 
only with soldiers; so, if Pakistani in-
dividuals corne into the five-mile belt 
of the cease-fire line, even though arm-
ed and sometimes in uniforms and 
either attack or kill our people or trY 
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to kill our people, then, the Commis-
sion will turn round to us on Our com-
plaints and say 'We are concern-
ed only with the Army personnel; these 
are civilians.'. At the same time, when 
Jammu and Kashmir Government 
in the region of Balakot, for example, 
put up a police post, in order to guard 
those areas from these 'civilians', the 
Commission turns round to us and 
says, 'It is a military post'. Our 
function first is not only to mind the 
'susceptibilities' of the Commission ac-
cording to their choice but to mind OUI' 

own security. As I said, there wel'e 
536 incidents in 1961. Out of these, in 
the J & K, there have been 240 inci-
dents in three spots alone. Our posi-
tions have been subjected to inter-
mittent fire almost every day and 
we have been fired on in other areas. 

On th" Assam frontier, until about 
two years ago before some arrange-
ments were made for the Army to b,' 
in overal! control there was practically 
a situation where the Army had al-
ways to be altC'rted to assist the civil 
power. At that time, under our regu-
lations, the defence forces of this 
country were not responsible for main-
tenance of those frontiers. But after-
wards, the defence forces had to be 
made responsible for the entire de-
fences in an overall fashion, though 
police personnel and so on are main-
tained. There have been penetrations 
in various areas as a result of which 
some agreements with Pakistan were 
entered into; sometimes agreements 
were observed, sometimes not. Any-
way, it is a very onerous situation. 

In addition to these, there have 
been large numbers of instances of 
sabotage. Inside Kashmir in 1961, 
there were 81 instances of sabotage. 
In 1960. the number was 94. The 
equipment used by the saboteurs was 
sent to our research laboratories, at the 
Institute of Armam<>nt Studies, and in 
practically every case, it has been 
proved that it comes from Pakistan 
sources, bearing marks whether 
it is gun cotton or othe~ise. These 
acts of sabotage are intended to 
create difficulties for us inside, 
not so much to inflict property 

dama~e P..S to create trouble between 
Hindus and Muslims-e.g. by planting 
a bomb in a temple and spreading pro-
paganda that it has been done by 
Muslims and vice versa. This is also 
done in order to create panic in 
Jammu and Kashmir. I am hap·py to 
say that the State Government have 
dealt with these things, on the one 
hand, with firmness, and on thE' other, 
without panie. 

As a rcsul t of stern action taken by 
us, the number of inliitrations has 
gone down from 258 to 159. On the 
Assam frontier, as I said, We had the 
same situation. We had a situation in 
Gujnrat where two incidents took place 
during 1961. There was no loss of 
life or property, but it was all attempt-
ed probing and encroachments. 

So we have a situation on our fron-
tiers where such incidents occur prac-
tically in our (prritory. We do take 
limited action if and when necessary. 
This country does not want to buy a 
war with anybody. We do not want 
to buy a war with Pakistan, China or 
anyone else. At the same time, when 
in addition to occupation by Pakistan, 
other intrusion has taken plnce--in 
addition to total control of territory 
exercised in Pakistan occupied Kash-
mir-there comes a serious position 
which we have to take into account. 
There is a limit beyond which we can-
not go, and it would be necessary to 
protect our frontier with all we have 
got. In this matter the first require-
ment is the morale of our men and the 
morale of OUr country. Then comes 
equipment. That is why 50 much con-
centration is placed upon the produc-
tion of defence equipment. 

There has been debate and contro_ 
versy about the MIG planes. The 
Defence Ministry as a Defen~e Minis-
try has no ideologies. It seeks to get 
what weapons it can get in such a 
way as would place it in a position of 
security. I said durnig Question time 
that I would deal with this matter. May 
I state the position of Government so 
far as this is concerned? First of all, 
we want to look at the cost of the 
weapon. Then we want to look at its 
performance. We want to be able to 
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[Shri Krishna Menon] 
obtain this in the quantity we require 
practically over the counter-no use 
of saying 'two years or three years 
hence'. We must not be in trouble 
with regard to spares, which in our 
case means not stocking supplies of 
spares, ,because we cannot do it. We 
have to make them here. In other 
words, unless with the supersonic 
fighter also comes the liberty, the 
facility to make them, and the mate-
rials are of a character easily acces-
sible to us- it is not as in other sys-
tems where all sorts of sophistication 
are put in-we cannot do it. 

We have examined this problem 
very carefully. We know what 
planes are being produced. Our 
people have looked at them. They 
have examined them and made re-
commendations to Government. I am 
not in a position at the present mo-
ment to say what decisions we shall 
finally take. But whatever decision 
is made, it will be for the purpose of 
matching our defensive Arms with of-
fensive arms elsewhere, and, as was 
said a while ago, perhaps to provide 
the deterrent. These planes mU3t have 
the speed, that is, they should be able 
to take off in a much shorter time 
than the other fellow's planes would 

Over and above this-I did not in-
tend to mention this but a great many 
questions were raised about superso-
nic speed, this that and the other-let 
me say that speed is only one part of 
it. The main aspect is the weapon 
carried. The plane is onl a carrier of 
fighting power, as a destroyer is re-
ceptacle for guns. Unless these 
plames can carry weapons and those 
weapons are within our means, we 
cannot buy then for any useful 
purpose. Some 0:11 these guided wea-
pons used by some other coun-
tries-I am not referring to the United 
States, but some of the other coun-
tries-cost as much as from £ 35,000 
to £ 50,000. This country can hardly 
atYord that. 

So we have got to go into all these 
things. Also there are security regu-
lations in eVery country in regard to 

the passing on Of information or In 
permitting theSe things to be made. 
We have not been able so far, in spite 
of all the years of talk between us, to 
obtain either the know-how or 
the knowledge in regard to these 
weapons. But our people are suffi-
ciently clever to be able to do some 
perhaps a few things! Therefore, when 
a selection is made, the question of 
weapons, the question of electronics, 
the question of radar and other things 
that go with it, our capacity to make 
them in quick time, and over and 
above that, our ability to procure 
a few not in one year or two years, 
Our ability to produce them not In 
two years or three years, but in one 
or I! years-these arc the things that 
have to be taken into account plus the 
ability of this country to bear the bur-
lien. 

I am sorry that all this has become 
the subject of pOlitical propaganda. 
After all, where we buy our goods is 
largely our business. That does not 
mean that we want to irritate anybody. 

An hon.Member quite rightly asked, 
would it be right to acquire weapons 
tram country A if country B thinks 
that its own weapons would be sub-
jected to being looked at by others? 
We have not been unmindful of this. 
[n fact, today the licence and manu-
facture of one thing is in one place. In 
Kanpur, We are manufacturing aero-
planes with a licence from the British. 
They are only civil planess. Neither 
the Russians, nor the Americans nor 
anybody else will go there. 

Shri Hem Barua: I put that ques-
tion this morning in regard to a note 
of enquiry from Britain? 

Shri U. M. Trivedi: Two hon. Mem-
bers are standing at the same time. 

Shrl KrlsIma Menon: My concern 
is to assure this House, not to assure 
propagandists in Britain. We are a 
country which observes honourable 
relations. 

Shrl Hem Baraa: I object to this 
word, if by 'propagandist' he me8!UI 
me. 
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Mr. Speaker: He said 'propagandists 
in Britain'. He should listen to the 
whole of it. 

Shri Krishna Menon: We observe 
honour in our relations and we keep 
to our commitments. Whercver we 
have had a weapon under security 
conditions, we have observed them. 
But if any country imposes the posi-
tion, 'If you take our weapons, we 
must look after our security', that is 
mocking at our independence instead 
of defending it. 

For example, we have got trans-
port planes from the Soviet Union-
helicopters, heavy freighters and SO 

on. The whole ot this establishment 
is in the Punjab. It is not in Kanpur 
Or Bangalore or anywhere etc. It is 
an entirely separate establishment 
where none goes except Indian and 
a few Russian technicians. 

Then the question was asked 
whether the Russian technicians corn-
ing in here would not contaminate 
our men. I think it is highly dis-
creditable to think 
easily susceptible 
And contamination 
than One kind. 

that we are so 
ot contamination. 
can be of more 

But our experience is that there has 
been no attempt at propaganda by us. 
And, what is more, we have the nece-
ssary security regulations for that 
purpose. If any country thinks that 
by mcre propaganda, they can change 
the contours and the character of 
this vast nation of 400 millions, they 
must be very unpolitical people 
indeed. Further, while I cannot at the 
present moment say what steps we 
would take, We would be guided by 
our self-interest in this matter con-
ditioned by the considerations of the 
security of the country and the way 
we should deal w'ith the matter and 
So on. 

In winding up the debate, I would 
express my gratefulness to hon. mem-
bers who have spoken about the Arm-
ed Forces. But it is not proper for me 
not to mention the performance of the 

troops everywhere. I have already 
referred to Goa. The Army crossed-
the bulk of the Army crossed-the 
frontier at first light, as they call it 
and they were outside Panjim by sun-
set and it was somewhere about 14 
or 15 hours. The Government held them 
outside the city overnight. They did not 
want the Army to get inlo a C1.l11ital 
city by dead of night. The operation 
was finished with the minimum number 
of casualties. I think our forct!s lost 
about 25 persons who were killed. Out 
of them 7 Or 8 were due to the 
treachery of the Portuguese who 
hoisted the white fiag and when our 
soldiers entered shot them down. 

And, in Congo, the performance of 
the Indian Army, and the Indian Air 
Force, has been excmplary. It is sur-
prising that in the context in which 
one movcs, even those who are poli-
tically biassed, even the Belgians, for 
example, look to the presence of the 
Indian soldier to prevent anti-social 
crimes and other such work. They 
are just like a police force and they 
are engaged in occupations where 
they had to take without giving. For 
example, when they captured the post 
office or whatever it .vas, their 
instructions were that they were not 
to fire, that they were not to shoot. 
Eightyflve of them suffered injuriess 
in the performance of their duties. We 
lost some of OUr brilliant officers. One 
of them was recently decorated by the 
President with the Param Vir Chakra. 
He did perform an act of gallantry 
almost super-human, whe~e practi .. 
cally single-handed he led his men 
and removed a road block which 
would have otherwise annihilated a 
large number of Africans. 

They are popular in Africa; they 
have created no social prublems. 
Their officers have behaved as states-
men. The men who have gone there 
have created gOOd relations. The same 
thing in Gaza, in Indo-China where 
they were placed between lWI) great 
power blocs. They had to maintain 
a balance. Our function does not rest 
only with the Ministers, Ambassadors 
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and Chairman of Committees but it go-
es right down to our men. I \Vllul,1 take 
this opportunity to pay a tribute to 
these men who are far away from 
their homes, and led by able officer> 
of but not higher than the J.evel of 
Brigade Commanders. They have -don~ 
extremely well. 

The Ail' Force has also den" the 
same way in their duties. In Goa, 
the Navy, which went into action for 
the first time in to a sort of war, to 
them also is due no less than to any 
other part of the Armed Forces, the 
speediness of the campaign, parti-
cularly on the Anjadiv Island where 
they had borne onerous duties. To all 
of them, I am sure, as the House has 
already done, it would expect the 
Defence Minister to express his 
thanks. 

Finally, there has been a statement 
here, to which either as a Member of 
the Government or a citizen of this 
country, one has got to respond in 
some way. It has been said, that we 
should not place Army men in double 
jeopardy. That is to say, if they com-
mit any crime in the Anny, they 
should not be tried in civil courts. 
It would be an unhealthy p:'inciple to 
create two sorts of citizens. Fi~st of 
all, it would be again sst the Consti-
tution. I explained to the lady. There 
is no questIOn of double jeopardy. 
There are two ways; double ~hannels, 
if you like. There is no double 
je'opal'dy arising anywhere. 

It has also been said, I am sure and 
I hope not seriously, that for tne de-
fence of this land we must stop every-
thing else; we must stop the Plan; 
we must stop economic development. 
If I may respectfuly submit, it is the 
WTong way to look at things. No 
country can be defended only by 
Armies alone. It can only Ile defended 
if there is contentment inside the coun-
try by economic production and by 
the morale of the people. So, unless 
there is something to hold, some 
habitat as it is caUed, unlesss there is 
prospect and prosperity, what do we 

defend? We cannot defend a country 
unless there is a homeland to defend. 
That is an important part of the 
education in our cstablishmc:nts. The 
importance of the educational cadre 
in the Army is that there is a great 
deal of discussion and there is no lack 
of the reality of democracy In the 
Armed Forces. There are methods 
whereby opinion in the botLom comes 
up and opinion at the top goes down 
and it works satisfactorily. Democracy 
in the sense of a Union where meet-
tings are held and points of order are 
raised i. not the wuy they fUilcUon in 
the Army. If the relfection is that we 
have a mercenary army. an" kind at 
levy that is wrong. 

I would like to submit, Mr. Speaker, 
-perhaps, it should have come from 
someone,-that the morale of the 
Indian Forces, Land, Sea and Air, 
have never been higher than today. 
They are conscious of the fact, all 
those men in the peaks of the 
Himalayas, not necessarily the new 
frontiers, but even the old frontierss, 
that it is for them to defend the 
frontiers of the country. 

There are others who are not 
directly connected with the Defend" 
Forces such as technical and ad-
ministrative personnel who today are 
working under very very difficult 
conditions, building roads in these 
mountainous areas. I may not like to 
disclose the ·figures but they have 
exceeded the targets set lor them. 
blasting rocks and building roads 
whereby we can enter with wheeled 
traffic where it has never been done 
since this land was created. 

Whil" either due to interruption 
and partly because of my own 
inability to marshal the facts, I have 
not been able to answer every ques-
tion that has been raised, I am deep~y 
grateful to all sides of the House for 
the kind things they have said. I am 
also sorry if I have not provided 
enough opportunity to have their 
minds set at rest on all the pomts that 
have been raised. It is not pos$ible to> 
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answer 7 hours of debate in a very 
short space of time. 

I, therefore, submit this for your 
consideration and ask that these 
Demands be passed without a division. 
It is none of my business. It IS ( ... ' Par-
liamentary method. But ~oday, as a 
Member of Parliament and as a Mem-
bec' u;' :he Goycrnm"nt and also as 
a citizen I have the right fo say this. 
England, Australia, and Canada and 
other people understand Parliametary 
systems of Government. That is to say, 
the role Of Opposition, cut motions, 
adjournment motions, all tho.e ure part 
of the game. They understand It. But, 
as I said in 'the beginning, this House 
has an audience far outside Lhe fron-
tiers of this country; and if thi~ 
House were to divide on Defence 
Demands, it is for those who are res-
ponssible to consider what its effect 
would be in other places. 

l!'or example, when you wanted to 
take steps, after 14· years of patient 
waiting, the only thing that a country 
could have done to vindicate its own 
honour and to keep its integrity and 
marched Our troops into Goa, there 
were people whom we regard as our 
friends who were critical ah)ut it. For 
example, if those countries WHe to) 
know that we divided on the Defence 
Demands and it was because of some 
voices raised here and there (Inter-
ruption) what impression it would 
make? I have not the slightest desire 

Shri Hem Barua: He> said, noises 
made here. (Interruptions). 

Shri Hari Vishnu Kamath: He has 
made more noise in the co~nLry and 
in the United Nations also 

Shrl Krishna Menon: I did not say 
anything about noise. What I said 
was that while it is the right of any 
individual or a particular group or 
whatever it is. just to take whatever 
action they deem fit, it is also my 
right to express my opinion. You 
can reject it if you like. This is a 
thing that cannot be m'Onopolised by 

individuals. If that is the C(;Il:cption 
of democracy that does not WJl"lt witl, 
me. (Interruption). I say that because 
the rest of the world may have other 
systems of Government and they may 
have Assemblies and they rna:\, have u 
parliamentary system of G<Jvernment 
but they do not understand our 
method. And I am not saying there_ 
fore that our House should be condi-
tioned by it. I express an opinion, 
b€'cause I heard from the Minister of 
Parliamentary Affairs that the House 
is going to divide on this, that debate 
is nl'cessary, Cut Motions are neces-
sary, and even division may be 
necessary. It is for you to decide. 
But equally, I have a rigl,t Lu :;,Ibmit 
that to divide the House on the 
Defence Estimates at. the present 
juncture may not be th" right course. 

14 hrs. 

Shri U. M. Trivetli: Sir. on a point 
o~ clarification. The Defence Minister 
has replied to the many points raised 
in the debate. He has referred to 
Pakistan, he has referred to Goa, he 
has referred to Portugal and every-
thing. But he has scrupulou~ly avoid-
ed any reference to our border with 
China. WilJ he make some clarifica-
tion about that? 

Mr. Speaker: I think he has men-
tIoned about China. 

Shri Krishna Menon: If I may sup_ 
pleml'nt my Observations, whatver I 
have said about one aggressor relates 
to another aggressor. I said that 
yesterday. We arc concerned here 
with weapons and everything else. I 
"m not in a position to disclose as 
much information about our positions, 
defence positions, in regard to China 
as I would be in other cases. Because 
my main concern would be, how is 
this information likely to be used? An 
hon. Member asked me. "What is the 
lack of security in telling where are 
the Chinese posts?" First of a1l, sup-
pose I said that there are six Chinese 
posts, and suppose there are sixteen, 
the Chinese would immediately know 
that I do not know how much there 
are. It is not so simple as it looks. 
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effectively guard the land 
frontiers Of India, and preserve 
inviolate India's territorial inte-
grity) . 

An Hon. Member: You 
not. know. 

reall,y do 

Shri Krishna Menon: Therefore I 
think, if I may say so, it is an unneces-
sary reflection on Government and the 
individuals concerned to think that we 
choose as between aggressors. Aggres-
sion is aggression, and there is 
?nly one answer tot it, and tha 
Is to vacate it. And so far 
as our meeting that is concerned 
it is conditioned by time, place and 
event, by our resources, by what we 
can do. Hard words wil not drive the 
Chinese forces away. We have got to 
create the conditions where in these 
unpassable areas our defences and our 
suzerainty can be maintained. And 
that maintenance and the way of its 
maintenance, so long as I have res-
ponsibility for Defence, I do not intend 
to disclOse here or anywhere else 
except under conditions consistent 
with the security of this country. 

Mr. Speaker: May I know whether 
can put all the Cut Motions 

together? 
Shri Hari Vishnu Kamath: Cut 

Motion No. 5 standing in my name 
may be put separately. 

Mr. Speaker: Then I may first put 
all the Cut Motions other than Cut 
Motion No.5 to the vote of the House. 

All the Cut Motions, except Cut 
Motion No.5, were put and negatived 

Mr. Speaker.: With regard to Cut 
Motion No.5, if the idea is to have a 
division, it is two o'clock now and 
there cannot be a division at this 
moment. But if the House agrees. ' .. 

Shri Surendranath Dwivedy: There 
is no objection. It can be taken up 
now. 

Mr. Speaker: Is it the pleasure of 
the House that this may be put to 
,vote just now? 

Several Bon. Members: Yes. 

Mr. Speaker: The question is: 

''That the demand under the 
head Ministry of Defence be 
Teduced to Re. I." (Failure to 

I think the 'Noes' have it. 

Some Bon. Members: 
have it. 

The 'Ayes' 

Mr. Speaker: Let the Lobbies be 
cleared. 

Order, order, Every han, Member 
may be in his own scat, both hands to 
be kept ready, the right hand on the 
right button-'Ayes' or 'Noes' as the 
Member desires-, the left hand on 
the push switch, And as SOOn as the 
gong strikes, Members will press it. 
Let there be no mistakes. 

The question is: 

"That the demand under the 
head Ministry of Defence be 
reduced to Re. 1." (Failure to 
effectively guard the land 
frontiers of India, and preserve 
inviolate India's territorial inte-
grity) . 

The Lok Sabha divided. 

Shri U. M. Trivedi: My machine 
has not worked. My vote is for 'Ayes'. 

Shri Kapur Singh (Ludhiana): The 
maohine has not worked, My vote is 
for 'Ayes', 

Shri Easwara Reddy (Cuddapah): 
My machine has not worked. My 
vote is for 'Noes'. 

Shri Laxmi Dass (Miryalguda): My 
machine has not worked. My vote is 
for 'Noes'. 

'" ~~ (~) :q~1ll' 
~~, it ~ 'll"l' fI'l{T'11 I 

~1I1~m: m'l'~ ~.f; 

fu't!;~~~1 
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Shri M. M. Baq (Akola): My 
machine has not worked. My vote is 
for 'Noeg'. My division No. is 123. 

Sbrimati Ramdulari SiDha (Patna): 
My machine has not worked. My vote 
is for 'Noes'. 

Shri Potiekkatt (Tellicherry): My 
vote is for 'Noes'. 

Shrimati ReDua BarkatBki (Bar-
peta): My machine has not worked. 
My vote is for 'Noes'. 

. Shri T. Ram (Sonbar5a): My vote 
15 for 'Noes'. li <t'l!:T 00 ~!fiT I 

DivisiOn No.5] 

Bade, Shri 
narua, Shri Hem 
Barus, Shri R. 
Berwa, Shri 
Bri; Raj Singh. Shri 
Chaudhary, Shri Y. S. 
Chaudhuri. Shri Tridib KUmar 
Dco, Shri P. K. 
Dwivcdy, Shri Surendranath 
Gauri Shankar. 5hri 
Goundcr, Shrl Muthu 
Gupta, 5hri K. R. 

Abdul Wahid. Shri 
Achuthan, 5hri 
Akkamma Devi, Sbrimati 
Aney, Dr. M.S. 
Azad, 5hri llhagwat Jha 
Babunalh Singh, Shri 
Halmiki. 5hri 
Barltataki, Sbrimati Renuka 
BS!lant Kunwari. Shrimati 
Basumatri, Shri 
Bhagavati, 5hri 
Bhatt DatDBhan, 5hri 
Hhattach:lrYYo. Shri C. K. 
Rho.ttacharyya. 5hri Dinen 
Biren Dutta. Shri 
Birendra Bhadur Singh, Shri 
Sisto Shri J. B.S. 
lloorooah. Shri P. C. 
Braieshwar Prasad. Shri 
Bri; Basi Lal, Shri 
Chakravc:rti. Shri P. R. 
Chanda, Shrimoti Jyouna 
Chandak, Shri 
Chandrasekhar. Shrimati 
Ch.ndriki, Shri 
Chattar Singh, Shri 
Chaudhry, Shri C. L. 
Ch.udhri, Shri D. S. 
Cbaudhuri, Shrimati Kama' 
ChaVOD, Shri D. R. 
Chettiar. Shrl Ramanathan 
Cbuni LaI, Shri 
Dafte, Shri 

AYES 
Jba. Shri Yogendra 
Kachhavaiya, Shri 
Kamath, Shd Had Vi.hnu 
K.pur Singh, Shri 
Keblhing, Shri Ri!!hanl 
Koya. Shri 
Krishnapal Singh, Shri 
Lahti Singh, Shd 
Marandi, S hri 
Mate, Shri 
Mehta, Shri Tasvant 
M()hnn Swarup. 8hri 

NOES 
Daljil Singh, Shri 
Dos, Shri B. K. 
Das, Shri S. B. 
Da!'lappa. 8hri 
Dassratha Deb, Shri 
Dan, Shri C. 
Dca Hhan;, Shri P. C. 
Desai, Shri Moratii 
Dhebar, Shrl U. N. 
Dube, Shri Mulchand 
Dwivedi, Shri M. L. 
E1ia!!, 8hri Mohammad 
Ganapati Ram, Shd 
Gandhi. Shri V. B. 
Ganga Devi, Shrlmati 
Goni, Shri Abdul GIwII 
Gopal Dutt, Shri 
Gopilln, Shri A. K. 
Guha. 8bri A. C. 
Gupta, 8hri Shiv Cbaran 
Hajamavla. Shri 
Han.da, Shrl Subodh 
Haq, Shri M. M. 
Hazarilta, Shri J. N. 
Hem Raj, Shri 
Himatdnab, Smi 
Imbichibava, Shri 
Iqbal Singh, Shri 
Jamunadev •• 8brimati 
rayaramlD, Shri 
rOlbi. Shri A. C. 
rOlbl, Shrlmati Subbadra 
Jyotubl. Shrll. P. 

Munzni. Shri 
Omkar Singh, Shn 
Palln.yak, Shri K. 
Ra;ar,lm, Shri 

[14.08 hrB. . 

Singh, Shri Y. D. 
Singhvi. Dr. L. M. 
Swamy. Shri Sivllmurthi. 
Thevar. Shri U.M. 
Uti,a, Shri 
Yajnilt. Shri 
Yashpil.l Singh Shri 

Kadadi, Shri 
Kappen. Shd 
Kar, Shri Prabhat 
Khan, Dc. P. N. 
Khan, Shri Shahn.waE 
Khanna, Shci Mehr Chand 
Kataki, 8hri Liladhar 
Kunhan. 8hri P. 
Lakshmikanthamma, Shtimad 
La,kar, Shri N. R. 
Laxmi DaIS, 8hri 
Mohadca Prasad, 8hri 
Mlht.b, Shri 
Mahishi, Shrimati Saroflni 
Maiaichami, Shri 
Mandai, Dr. P. 
Maniyangadan, Shr; 
Mantri, S hri 
Mllruthiah, Shri 
Masuriya Din, Shri 
Mathur, Shri Harish Chandra 
Mebdi, Shri S. A. 
Mehrotra, 8hri Brai Bihll"1 
MCDon. 8hri Krishna 
Minimata. Shrimati 
Mirza, Shri Sakar Ali 
Miahra, Shr! Bibhuti 
Milr., Dr. U. 
MobsiD, Shri 
More, Shri K. L. 
More. Shri S. S. 
MUlDe, Shri 
Mukcriee. Shri H. N. 
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Murmu, Shrj Sarkar 
Muthiah, Shri 
Naidu, Shri V. G. 

Ram Subhas Singh. Dr. 
Ramaswamy. Shri V. K. 
Rameshwaranand, Shri 
Rananjai Singh. Shri 
Rao, Shri Jaganath 

Sjn~ha, ShTi G. K. 
Sinha, Shri B. P. 

Naik, Shri Maheswar 
Nair. Shri Va~lUdevan 
Nlimbiar. Shri 
Naskar, Shri P. S. 
Nayar. Dr. Sushilll 
Neaamony, Shri 

Rao, Shri Krishnamoorthy 
Rao, Shrj Muthyal 

Sinha. Shri Satya Narayan 
Sinha Shrimati kllmdulari 
Sinhasnn Singh, Shri 
Subbaramall, Shri 
Sumat Prasad, Shri 
Sund.er Lal, Shri I 
Surenura Pal Singh, Shri 
Surya PrnsaJ. Shri 

Ray. Shrimnti Renuka 
ReJdiar, Shri 

Niran;an Lat, Shri 
Paliwal, Shd 
Pendc, S lui K. N. 
Pandey. Shri R. S. 
Pandey. Shri SlIrjoo 
Paramasivlln, Shd 

Reddy, Shri Eswara 
Reddy, Shrimati Yashoda 
Saha, Dr. S. K. 

Tahir, Shri Mohamad 
Thimmaiah, Shri 

Sahu, Shri Rameshwar 
Sam ant a, Shri S. C. 
Sanl. Shri Sham Lui 
Sen, Shri P. G. 

Tiwar)', Shri D. N. 
Tiwary, Shri K. N. 
Tula H.'1m, Shri 
ryall.i, Shri Patel, Shri Chhotubhai 

Patel. Shri Man Singh 1'. 
Patel, Shri P. R. 
Patil, Shri V. T. 
Patnaik, Shri n. C. 
Pottekkatt, Shri 
Prabhakar, Shri Naval 
Pratap Singh. Shri 
Rnghvan, Shri A. V. 
Raghunath Singh. Shri 
Rllghuramniah, Shri 
Raju, Shri D. S. 

Shah, Shri Munabcnura 
Sham Nath, Shri 
Shankaraiya, Shri 
Sharma, Shri D. C. 
Sharma, Shri K. C. 
Shashi Ranjan, Shri 
Sha'ltri. Shri Lnl Uahodur 
Shea N;lrain, shri 
Shindc, Shri 

Uikey, Shri 
UpadhyaY;I, Shri Shiva Dut 1 

Varma, Shri M .. L. 
Vecrabllsal'pa, Shri 
Vcnkaiah, Shri Kolla 
Verma, Shri It 
Verma Shri K. K. 
Vidyal.mkar, Shri A. N. 
Vyas, Shri Radhcllli 
Wadiw.l, Shri Shree Naray;m D~n. Shri 

Siddiah, Shri Wraior, Shri 
Ram. Shri T. Singh, Shri R. P 

Mr. Speaker: The 'Ayes have 35. 
The 'Noes' have 183. The motion is 
lost. 

The motion was negatived. 

Mr. Speaker: The question is: 

"That the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 
Paper, be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges that 
will come in course Of payment 
during the year ending the 31st 
day of March, 1963, in respect of 
the heads or demands entered in 
the second col umn thereof against 
Demands Nos. 8, 9, 10, 11, 12 and 
114 relating to the Ministry of 
Defence." 

The motion was adopted. 

[The motions for Demands for Grants 
which were adopted by the Lok Sabha 

are reproduced below.-Ed.] 

DEMAND No. 8--MINISTRY OF DEFENCE 

''That a sum not exceeding 
Rs. 35,06,000 be granted to the 

Wasnik. Shri Balakri!ihna 

President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st. day Of March, 1963, in 
respect of 'Ministry Of Defence'." 

DEMAND NO.9-DEFENCE SERVICES, 
EFFECTIVE ARMY 

"That a sum not exceeding 
Rs. 1,84,74,75,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963 in 
respect of 'Defence Services, EfI'ec_ 
tive-Army'." 

DEMAND No. 10-DEFENCE S~;RVICES, 
EFFECTIVE-NAVY 

"That a sum not exceeding 
Rs. 15,12,44,000 be g'ranted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963 in 
rr.spect of 'Defence Services, Effec-
tiv~-Navy·." 
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DEMAND No. II-DEFENCE SERVICES. 
EFFECTIVE-AIR FORCE 

"That a sum not exceeding 
Rs. 60,05.60,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963 in 
respect of 'Defence Services, Effec-
tive-Air Force'." 

DEMAND No. 12-DEFENCE SERVICES. 
NON -EFFECTIVE 

"That a sum not exceeding 
Rs. 15,75,00,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 315t day of March, 1963 in 
respect Of 'Defence Services. Non-
Effective'." 

DF:MAND No. 114-DEFENCE CAPITAL 
OUTLAY 

"That a sum not exceeding 
Rs. 24.99,75,000 be granted to the 
Pn'5ident to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963 in 
respect of 'Defence Capital Out-
lay'." 

MINISTRY OF WORKS. HOUSING AND 
SUPPLY 

Mr. Spea.ker: The House will now 
take up discussion and voting on the 
Demands for Grants under the con-
trol of the Ministry Of Works, Hous_ 
ing and Supply, for which eight hours 
have been allotted. The usual time-
limit will be there for hon. Members. 
Hon. Member" who are desirous of 
moving their cut motions may kindly 
hand over their numbers within the 
next 15 minutes to the Table. 

DEMAND No. 9!1--MINISTRY OF WORJtS, 
HOUSING AND SUPPLY 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 96,22,000 including the sums 
already voted on account for the 
relevant services be granted to 
the President to defray the char-
ges which will come in course of 
payment during the year ending 
the 31st day of March, 1963 in 
respect of 'Ministry of Works, 
Housing and Supply· ... 

DEMAND No. 100-SUPPLIES AND 
DISPOSALS 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 2,38,32,000 be granted to the 
President to complete the sum 
necessary to defray the oharges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963 in 
respect of 'Supplies and Dispo_ 
sals'." 

DEMAND No. 101-PUBLIC WORKS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 28,48,19,000 be granted to the 
President to complete the sum 
nQtessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963 in 
respect Of 'Public Works· ... 

DEMAND No. l02-STATIONERY AND 
PRINTING 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 6,98,09,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1963 in 
respect of 'Stationery and Print-
ing'." 


